
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

M..No. 466j193 
and 

R..No. 35/1993 
in 

O.A. No. 548/1989 

DATE OF DECISION 30-9-1993. 

Jagdishchandra Chandararn, 	 Petitioner 

Advocate for the Petitioner(s) 

Versus 

Ujon of lndja 	Jrs. 	Respondents 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	. C.3hatt, Judicial Nornber. 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? — 

To be referred to the Reporter or not ? ic 

Whether their Lordships wish to see the fair copy of the Judgement ? ,( 

Whether it needs to be circulated to other Benches of the Tribunal? " 
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Jagdisbchandra ChancTararn. ppl ic ant. 

iJnion of India & Jrs. 	 Respondents, 

0 R L E R 

M...No. 466/1993 

ANb 

M..No. 35/1993 

in 

D...No. 548/1989 

bate: 30-9-1993. 

er; don bin Mr. R.C.3hatt, Judicial Member. 

This iReview pol ic ation made under ule 17 

of the Central dministrative Tribunals (Procedure) 

Rules, 1987, is disposed of by circulation. This 

rrriew acolicaticn is filed by the oriqinal aoolicarit 

to review the judgment qiven by me in .A. 548/89 on 

29th April, 1992 on bhe groans mentioned in the review 

apolication. The .).A.548/89 was decided on 28th prii, 

1992 while the review apolication is filed on 3rd May, 

1993, hence the applicant has filed M.A.466/93 for 

condonation of delay in filing this application. 

Therefore, the first question would be whether the 

applicant has explained the delay by sufficient cause 

to condone the delay in filing this apolication. Thc 

aooljcant has mentioned in the M.A that he received 



the copy of the judgment of D.A.. 	548/89 on 5th May, 1992 

''rherefore, he ouaht to have filed the review aiplication 

by 5th June, 1992, but it is filed on 3rd May, 1993e 

therefore, there is a delay of about 10 months and 28 dny 
,- 

The grounds mentiond for condonation of delay j9@ that 

the applicant after receiving the cony of the judgment 

went to 6ureneranagar to see his elder brother and asked 

the elder brother to supply him the service certificate, 

that the eilway ministration had not supolied the 

service certificate to his elder brother at the time of 

his voiintary retirement 
1 
that the said certificate was 

iTsued by the Divisional Office on 31st 1,iarch,1993 

which is now nroduced with the Annoxure along with M.A, 

his certificate now obtained, can not be taken into 

consideration at all. The applicant wants the condonatior 

of delay on the grounds that the said certificate issued 

by the Divisional Office on 31st March, 1993 was received 

by his elder brother on 15th inril,1993 and it was 

handed over to the applicant on 19th pril, 1993. It is 

mentioned in M.A that the service certificate is 	- 
t 

necessary for the evidence of the date of birth. 	his 
I— 

elder brother's date of birth is shown in Railway record 

as 19th December, 1934 so his date of birth cannot be 

on 19th flecember,1931 as mentioned in service record 

4/_. 



which is wrong. It is also mentioned in the M.A that 

aoplicant's mother was married to his father in 1933 

and so before marriage in 1931 the applicant would not 

be borne. These are all the question regarding facts of 

the case, kx 	- is not sufficient ground for 

condonation of ely. The production of the certificate 

dated 31st March, 1993 now by the apelicant would not 

amount to sufficient cause for condonation of delay of 

10 months and 28 days. in my opinion1$one of the 

ingredients of Order XLVII Rule 1 of C.P.C.ode ar 
iLf1- 

aoolicable to the oresent case. Hence there is no merit 
1- 

either in M.A for condonation of delay nor in the R.A. 

M.A.466/93 is dismissed and the R.A.No.35/93 is also 

dismissed. 

(R.C.Bhatt) 
Member (3) 

vtc. 
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Application u/s.19 of the Central Adm.Act 1985e 

00 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

AT AEMEDABAD. 

Original Appin No. l-Y 1989 

Applicant: Jagdishchandra Chandaram, 

aged54 years occu.pation service, 

residing at 709/53 Shivial's chawl 	4 

Kabirchowk Sabaralati,AhnaedabacTj. 380005. 

Versus. 

Respondents: 1) Union of India. 	
/ 

Owning and representing through / 

the General Manager,Head Quarter / 

Office,Churchgate Bombay 400 020. d 

2) The Divisional Rail Manager, 

Rajkot Divisional office, 

Western Railway,ICothj Kacheri 

coalpaound Rajkot. 
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I n d e x 

Sr. Name of the documents 	Page 	Annexure 
No. relied on 	 Prom To 

Application 	 I to ) 

Xerox copy of the order 	 Al 

passed by the Chief 	 ' W 

Personal Officer along 

with the towarding letter 

of respondent no.2. 

Xerox copy of the represen 

tation made by the applicant 

on 15.11.88 	 A2 

3) 	Xerox copy of the reply given 	 A3 

by the applicant with reference 

to the letter received from 

Divil.Mech.Engineer Rajkot, 

Xerox copy of the affidavit 

filed by the mother of the 

applicant in Gujarati along 	1)  Z 	A 

with the true transaletion 

into English. 

Xerox copy of the Affidavit of 

the applidant in Gujarati along 	1iZ 

with the transaction into English 	A5. 	 •1 



V 

p 
:3: 

Annexure 

T' 

Xerox copy of the birth 

certificate issued by the 

Nagarpalika Aburoad. 	 A6 

Xerox copy of the School 

certificate of applicants 

elder brother Jagtapchanda 	 A7 

Affidavit of the mother of 

applicant Shangari widow 

of Chanduram, 	
1-3 2133

A8 

9) Affidavit of Lokhnia Madhu 

Almodhia mother's brother 	 A9 

brother of the applicant. 

Affidavit of Jagup Chandaram 

brother of the applicant. 	 AlO 

Affidavit of Suryoji Ehuraji 

father's friend of the applicant 	All 

Affidavit of Chelaji Lunaji 

Neighbour of the mother of 

the applicant. 	 Al2 

Certificate issued by the Ex. 

Head Master in Gujarati 

alongwith the transalation 	f, t 
into English. 	 I A13 

Ahmedabad, 

Date ___________________________ 
Signature of the applicant. 

(AHcw4zc) 
Signature of the Appi cant's 

Advocate. 



BEFORE THE ADMINISTRATIVE TRIBUNAL AT ABMEDABAD 

Original Appi No. 51 	1989 

. 	 Applicant: 	Jagdishchandra son of Chandarani, 

aged alou.t 54.yers occupation service, 

as a L0c0 Drive'C' grade at 

Sabarmati Loco Shed Ahmedabad,residing 

at 709/53 Shivials ch.awl,Kabirchowk 

Sabarmati,Ahaiedabad. 380005. 

Versus. 

Respondents: 1) Union of India, 

Owning and representing through 

the General Manager,Western Railway 

Head quarter office Churchgate 

Borabay 400 020. 

2) The Divisional Rail Manager, 

Rajkot Divisional Office 

Rothi Kachari Compound, 

Rajkot Division western Rly. 

Rajkot. 

Details of the application. 
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2 .: 

Partiu1ars of the order against which 

the application is made: 

The applicant had applied to the Rly.Adrn. 

for the change of his date of birth which was 

not correct inRly.record. The order was passed 

by be learned Chief Personal Officer Church 

gage Bombay received alongwith the letter no. 

EMX 285/5/1 dt. 2.5.89 The same is produced 

as Annexure Al .The applicant being aggrieved. Annex.IA 

and dissatisfied with the above order has 

filed this application before the i'on'ble 

Tribunal for change of his date of birth in 

Rly.Record. 

Jurisdiction of the Tribunal. 

The applicant declares that the subject 

matter of the said order which he wants 

redressal In within the jurisdiction of the 

Hon' ble Tribunal. 

Limitation; 

The applicant further declares that the 

application is within the limitation prescribed 

in section 21 of the Adm. Tribunal Act 1985.The 

said order was intimated to the applicant by the 

letter dt. 25.5.89 hence this application is 

filed within the limitation period. 
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4) Facts of the case; 

a) The applicant was appointed on 19.1,54 

as a call boy in class IVth .category.He was 

redesignated as a cleaner in class IVth category 

in 1958 at Loco shed Surenderanagar in Rajkot 

Division. He was promoted as a lInd fire man in 

1959 in Su.rednranaga.r Loco shed.Re was promoted 

as a 1st fireman and transferred to Loco shed 

abarmati on 14.7.70, He was promoted as 

shunter in 1984 at Sabarmati Locee shed subsequently 

he was promoted as a steam/Diesel driver grade 'C' 

at 3abaraiati Loco shed on 30.12.87 He is at 

present working as a 'C' grade driver at Sabaramtj 

Loco Shed.'e was due to promotion for the post of 

Driver 'B' grade but was not promote-d tilldate 

the reasons fo± not promoting him 'B' grade Driver 

is not known to him. 

b). The applicant belong to koli caste,which 

is one of the backward class. 

c) 	The applicant had studied u.pto Gujaati th 

(tenth) standard.He had studied as one subject 

as a English.He is only knowing bow to sign in 

English,He is not reading speaking writing 

English.EnF,lisb subject was teaching to him from 

VIII standard, only so he was not knowing the 

correct ±inglish 1anuage. 
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The applicant had applied for the class 

IVth category service in the Rly.He was 

appointed as a call pay in class Pith category 

and posted at Sure.dranagar Locso shed.The 

applicant wants job, and he was not aware of 

the rules and regulations of the Rly. hence 

whatever documents were available with him 

he had produced the same before the Ely. 

Adm. The date of birth shown: in the School 

leaving certificate had produced by him at 

if the time of his appointment.Hence he had 

signed the service bock as per instructions 

of the clerk of the Divisional office at the 

time of his appointment.He was not aware of 

the corrdct facts of his date of birth so 

he had not applied earlier. There was no 

fault on his post for not applying earlier 

as he was not aware of his real date of birth. 

The applicant came to know these facts 

for the first time in 1988 for hs retirement 

on 31.12.89. He met with his elder brother 

who was working as a Driver grade C1  at 

Su.renderanagar.He told these fact to his 

elder brother Jagrup.Fe told that his date 

of birth is 19.12.34  and you cannot retire 

earlier, so he had applied to tho Rly.Adrn. 

by representation dated 15.11.88.The Xerox 

copy of the said representation produced as 

Annexure A2.Further details representation 	Annex.A2, 
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submitted by the applicant on 24.1.89 in reply 

to Divisional iiIech.Engineers letter dated 2/5 

12.88. The xerox copy of the second reoresentation 

Annox.A3 	is produced as *nnexure A3. 

The applicant bad submitted the affidavit 

of his mother Shangariben in Gujarati submitted 

alongwith his rppresentation.The xerox copy of 

the affidavit in Gujarati alongwith the 

Annex A4 	English transalation are produced as Annex.A4. 

The applicant had submitted the affidavit of 

him in Gujarati alogwith his representation. 

The xerox copy of the said affidavit in Gujarati 

alongwith the translation into English are 

Annex AS 	produced as Annexure A5. The applicant had 

submitted the certificate of his birth received 

by him from Nagarpalika Aburoad,Alonwjth his 

representation.The xerox copy of the said 

AnnexA6 	certificate is produced as Annexure A6. The 

Applicant had submitted the copy of the school 

leaving certificate of his elder brother along 

with the representation.The xerox copy of the 

said school leaving certificate is produced 

Annex A7 	at Annexure A7. 

p 

The applicant further beg to submit that 
[1 	

his date of birth wasnot correct date of 

birth as stated in the record of Rly.Adm. 

The applicant beg to submit that he had made 



further inquiries for the correct date of - 

birth and contacted the ex head master of 

Primary School Shri hamanlal Dayashanker 

Raval, who had issued a certificate in Gujarati 

and in the said certificate it is mentioned - 

by the ex hea('niastor that the record of the 

sthid School was washout hence he could be in 

a position to issue him correct date of birth 

of the Primary Schoolwhere the correct date 

of birth was washed oat.The copy of the said 

ce!tificate issued by the ex.Head iIaster 

in Gujarati alongwith the translation into 

English is produced as Annexure A13. 

g) 	The applicant beg to submit that the 

record of the said school was spoiled hence 

at the time of issuing the school leaving 

certificate when the applicant completed his 

study of Primary snd joined the other school 

there might be written in the said School 

Certificate the date of birth as 19.12.31 

instead of 19.12.35 hence the said date of 

birth was continue as 19.12.31 to he might 

have produced the same at the time of joining 

the Rly* so he was not aware of the correct 

date of birth so he was in im:ression that 

he date of birth is 19.12.31 so he had attested 

the same in the service sheet.He was.quite young 



and was 18 year.s.His father was expired and 

he wants &'ob,so he had applied to the Rly. 

Adm. for the job he was not aware of the conse 

quences of the same, also he was not aware of 

his correct date of bitth. He came to know 

these facts in 1988 when he know that his date 

of retirement is 31.12.89, so he had applied 

to the Rly.Adrn. for first time for the change 

of his date of birth so there is no fault on 

the part of the applicant. 

3) The applicant beg to submit that after 

the receipt of the rejecting order of the 

learned C.P.O. He had inquired the same. The 

applicant beg to subr!lit that his mother in quite 

illetrate.After inquiry from his mother, his 

mother's brother1  father's friend,and other he 

came to know that his mother was 4nniarried in 

1.She was married with his father in 1933, 
her marriage his elder brother Jagrup born 

after one year and applicant was born after 

two years hence the applicant beg to submit 

that he had filed the affidavit in detail of 

Annex.A8 	his mother Shangari and produced as Annexure A8 

Had produced produced the affidavit of his 

Annex.A9otherbrother as annexure A9.He haproduced 

Annex AlO the affidavit of his eider brother as Annex AiO 

He had produced the affidavit of his father's 

pp 
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friend who was working with his father at 

Abu road Loco shed as Annexure AII.He had 	Annex.A11 

produced the affidavit of the neighbour, 

who was residing near his mothenative 

place as Annexure Al2. 	 AnnexAl2 

k) From the above facts it is clear that 

her mother was unmarried in 1931  how he can be born in 

1931 his elder brother born on 1912• 3 j - 
and his elder brother's date of birth is 

noted in Ely. record as 19.12.34 kow his date 

of birth can be 19.12.31.His  brother was not 

felling well so he had applied for the 

voluntary retirement and the same was 

accepted by the iLly.Adm. hence his mse 

deserves to be considered. 

1) 	The applicant beg to submit that the 

observations of the learned C.P.O.are not 

correct the details reply of the para-2i 

L said order are already narrated in above 

foregoing paras hence the applicant is not 

repeating the same. 

m) As regards the contents of the para 

3 these observation are not correct, 

signing English does not confirm that the 

applicant xa knowcEnglish well and understand 



V 

k 	
'9. 

Ir 

the same well.The reply 0-f the study uptoXth 

is already referred in earlier paras of this 

application. 

n) As regards the contents of this para regard 

ing the communication in English with the Rly. 

Adrn.does not confirm that the applicant kow 

English well and understand the same.The 

language of the Rly.Adm. is Englisk.even illetrate 

employee who is making thab mark 1signing 

in Hindi,G-ujaratj and other regional languages, 

are submitting their application in English 

hence the applicant had submitted the representation 

in English 7cannot be consider that the applicant 

is knowing english languace,an l4terate person. 

prom these facts the learned C.P.O.cannot cone 

to the conclusion that the applicant is 

sufficiently literate to understand the implica- 

tion of the entries in his S/hom sheet when he had 

signed.from those facts it is proved that these 

observations of learned C.P.O. are not correct. 

0) 	As regards the contents of para 4 and 5 
of the learned C.P.O. are not correct,The 

applicant beg to submit that he was not aware of 

the facts of his real date of birth.However 

the applicant beg to submit that there is nothing 

on record to prove that the applicant had given 

an Opportunity for the change of birth as mentioned 



t 

I 
: 10 

in this para. The applicant beg to submit 

that he was not aware of these facts as he 

was performing running duties ahd he was 

performing his duty atdd,jso he was 

not informed regarding this facts for change 

of his date of birth.Further he beg to 

submit that he was going for medical examin 

ation as a running staff and he had signed the 

edical certificates the applicant reply 

that he was not aware of the correct date of 

his birth so he had not applied ear]4er, 

om these facts the learned C.P.0.cannot 

come to conclusion that he had accepted 

the same throughout his service these 

observations are not correct as meiationed 

in earlier paras of this application. 

P) 	As regards the contents of para -.6 

of the said order the apritcant beg to 

submit that he was more than 18 years at 

the time of his appointment he was not b 

below 18 years, hence this rule will not be 

applicable to him hence the said observations 

of the'learned C.P.0.are not correct .He 

he had already narrated the reply of this 

para in earlier part of this application 

hence he is not repeatiiig the same. 

61 
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As regards the contents of para 7 of the 

said order the applicant beg to submit that 

he had produced his birth certi:icate Annexure 

A6 his elder brother's School leaving Certificate 

Annexure A7 his mother's affidavit annexare A 

ought to have consider instead of rejecting the 

same. The detail reply is already given by 

him in earlier part of this application, 

As regards the contents of the para 8 

the applicant beg to submit that he was not 

aware of these rules which are mentioned in 

this para nobody had explained him regardig 

this rules and he was not informed recçarding 

these rules nothing on the record to prove 

that he was aware of these rules and he 

had informed about these ruleshence the 

learned C.P.O. cannot come to conclusion, as 

mentioned in this para, hence these conten 

tions are not correct. 

$) 	As regards the contents ofpara 9 the 

applicant beg to submit that the order passed 

by the learned C.P.O. are not correct as 

mentioned by the applicant in this application, 

T) 	The applicant had applied to the Hon'ble 

Tribunal to set aside the imPugned order 
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Annexure Al ahd prayed for the permanent - 	 eJ 

injunction to the respondents not to retire 

him after 31.12.89 and continue him in service 

considering the correct date of birth as 

19.12.1935 as stated in this application in 

the interest of justice equity good conscence 

and principle of natural justice.127  

5) The grounds for the relief with the 

Legal provisions: 	 - 

The applicant relies the Judgment of 

the Hon'ble High Court of Gujarat reported 

in GLH. 19831page 600 in Eaba Vishram's 

case versus Divisional Rail 2anager Vodadra 

and other in special C.A.Jo.47 of 1983 

decided on 18.2.83 •by then their lordship 

Shri A.S.ireshj. 

Date of birth correction of No limita-

tion prescribed in the rule,executive 

directions cannot intorduce the limitation 

the same is reported in GLH 19613  page 428 

- 	in case of B.K.Suthar V/s.State Govt.of 

Gujarat. 

c) 	There are so many others decisions 
	 n 

of Hôn'ble Central Adm. Tribunals Jigh Courts 

of India and Supreme  Court of India on this 

issue.The applicant beg to submit that the same 
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will be produced at the time of hearing of 

application. 

6) Details of remedies oxchausted. 

C ' 

The applicant declares that he had availed 

of all the remedies available to him under the 

relevant service rules, the details are already 

-' mentioned in earlier paras of this application 
e. The d4egments relied upon are produced as 

Annexure Al to A13. 

Matters no previously filed or pending 

with any other court. 
t 

The applicant further declares that he had 

not previously filed any application writ 

petition or suit regading the matter in 

respect of with this application has been made 

before any court or any other autjority or any 

other bench of the Pribunal nor any such 

application wit petition or suit is pending 

before any of them. 

8) Relief Sought: 

In view of the facts mentioned in para 4 and 5 
above the application prays for the following 

reliefs; 
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a) Be please set aside the order passed by 	&tL 

the learned Lihief personal officer for not 

congjderjn his correct date of birth which 

is 19.12.35 as correct date of birth and 

the date of birth shown in the Rly.record 

( i.e. 19.12.31) is false and wrong be pass -ir 
an order according. 	 i 

Be please pass an order for the cost 

of this application in favour of applicant 

and against the respondents. 

Be please pass any just and deem fit 

order as the Hon'ble Tribunal may consider 

9) Interim order if any prayed for 

Pending final decision on the application 

the applicant seeks the following interim 

relief. 

a) 	Be please pass an order for the stay 

of the operation of the order passed by 

the learned Chief Personal Officer(&nnexure Al) 

and further injunction may please be award 

to the respoildents that they may not retire 

the aphlicant  on 31.12.89 and continue the 

applicant in Rly.Service till final decision 

of this application and f.irther the respondent 
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may be directed to pay all the wages allowances 

and other benefits which the applicant is 

entitled. 

11) Particulars of the postal order filed in 

respect of the application filed. 

Number of postal order. 

Date of the postal order. 

Name of the issuing post 
office. 

! is4 i3?_-

U-iZ--&5 

'rLL 61-CO -(-tt 

List of the enclosures. 

Application. 

Index. 

Annexures Al to A13. 

Postal order of Rs.50/- 

Vakiloatra. 

89 
-c J 

is  Jagdishchandra son of Chandram age 54 years 

working as Diesl/Steai Driver as grade'C' 

at Sabarmati boo shed sabarmati Ahinedabad, 

residing at 709/53 Shivial's chawl,Kabirchowk, 

Sabarmati Ahmedabad do hereby verify that 
the contents of para I to 6 are true to my 

personal knowledge and para 7 to 11 believed 
to be true on legal advice( i.e. para I to 12) 
and that I had not su.pressed any materi9. fact. 
Abmued abad. 

Date 
1 	 Signature of the applicant. 

(JD11ND.C) 
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I have gone through the repre8entatjon of Shri 
J addishchandra C., Driver 'C' LF $131 working under DRM() 
R..JT for alteration in recorded date of birth from 19,12.1931 
tu 19.12.1935 on the basis of municipal birth certificate, Abu Load, dated 27.1.88 and his affidavit and his mother's affidavit dt, 16.8. 1983&it, 2.11, 1988 respectively. 
2. 	It is seen from the S/Sheet of Shri Jagdishchan,jr 
that he was initially appointed on this Railway on 19.1.1954 as a call boy, his date of birth is recorded as 19.12.1931 
in figures as well, as in words, authority for whi1 
quoted as school certificate. Although, this school 
certit'ioate is not available in the S/Sheet/p,fl,T101, it 

seen that the recorded date of birth has been attested 
by £ailway Authority and accepted as correct by Shri 
Jagdishchandra by assigning his signature in English. In 
VIew of this it is not urlerstood how the nployte makes 
a statement that he did not produce any school certificate 
at the time of his appointment. The date of birth sø recorded is binrjn on the employee in terms of Rule 145(3) RI then in force. There is no clerical orror,eEasjng or overwriting in 
his recorded date of birth. 

3. 	Coi,No.14 of /Sheet meant for indicating Oducational 
qunhifictj3 shows that the employee has Studied upto 
inlj5j X. It is also seen from his Personal 

Jil0 that he has been communicating with the Adulirijatration in English in all 
service matters. Lven representation8 for change 

in date of birth are made in English. Thu8 the employee 
Was sufficiently literate to unde5tend the implication of 
the entrj8 in his s/miligov when he had signed the servico sheet, 

In aCcordJice with BordI djeeiivo5 emp 

	

	 all literate loyee5 who were in service on 31.12.71 were giv1 a fla ai OPPortunity to make representation, if any, against the recorded date of birth, latest upto 31.7.1973. 	ven though, t1l5e instruction8 were widely publicised 	hri JadishcJafldra did not make any representation till 15.11.88 when he submitted his first representation 	- 

been 
5. 

	

	It -is also sooi from his persona file that he had 
wedic11y exunined at frequent intervals, In all these corjficates, ho has bot his ago recorded as per his date of 

certificates 
birth recorded in his S/Sheet i,. 19.12,31. These medical have also been signed by 'the eip1oy0e, Thus 
1ioro is a sUffjjent proof available on the record to prove that Shri Jagdishch 	was awa3'e of his 

thø arno throuhout his service, 	 age and he accepted 

6. 	
If the date of birth claimed by the employee as 19.12.35 i accepted his age would have been 18 years and 1 month at th time of 

 his appointment and as such he would have been  fixed at a lower stage by One rupee for each year bolow 	 by which 
is Soo 

ag fell, 	
21 year, in terms of Rule 307 of WREM. It it 

that no sudT'reductjou was macjo and the 
ulroady gainecj benefit in fixatj4) 	 employee had 

n of pay by declaring and neceptjn. t he recorded date of birth. 

7, 

	

	Another around on the basis of which the employee has 
/,disputed the correctness of his recorded date of birth is 

birth certificate and Surondrenagar High School birth certificate  
certificate of his elder brother. i'rom perusal of the 

(Munjcjj)a1 Certificate, it is seen thAt his birth was regi5tor 
ed in the Munlcjpj, Offie0 on 27.1.88, As roga'ds the School 

*a 2. 



; 2 * 	
(:1" ") Cortificate of his elder brother in the absence of 

couiplete details about his date of admission etc. no 
comments can be made. Therefore, these two certificates 
c aunot have any precedent over the document on the basis 
n f 	b Ic h It Es doto or b I rt h 	roco rdod in tho rjorvjcq 
Itoet as pci' school certificate at the time of appointment. 

The affidavits now produced by the employee and his mother 
canrio I also be accepted at this point of time to consider 
th oiflployeo s reiuost for alteration in recorded date of 
birth as the recorded date of birth has been accepted by 
I Ii 	oI oej I)II 	L1 	(iiøp )'eej. 

8. 	In torms of hub 225(4) of hI (1985 edition) the 
Lito of birth as recorded in accordance with extant rules 
shall be held to be bindin and no alteration of such date 
sholi ordiitri1y be pernitted subseuently. It shall, 
Ilowuver, Lie open to the General Managez./Clzief Personnel 
Officer in the case of Group ICI and 'D' Railway servants 
to cause the date of birth to-be altered in the following Iypo s  of cases : 

i) i'ero in his opinion it had been falsely 
stated by the hallway servant 

"CO obtain an 
Rdvanto otherwise inadinissibbo, provided 
that such alteration shall not result in the 
kailway servant being retained in service longer 
than if the alteration had. not been made, or 

ihere in the case of illiterate staff, the 
General Manager is satisfied that a derical 
error has occured, or 

Where a satisfactory explanation(whjch should 
not be ontertalned after completion of the 
probatjon peri?ci or three years seryico which-
ever is earlie-) of the circuzustances inwhich 
the wronj date came to be entered is furnished 
by the Railway servant concerned, together with 
the statement of any previous attempts made to 
have the record amended. 

C 

as e. None of the above conditions is satisfied in this 

Ii: the c ircuus I ancos juot od above, I do not find uv 	ro Juci to accede to the reue st of Shrj J agdishchic.j 	C. voi' 	fj altoralicLil in r000rdod date of birth from 
t O 	It). 



trotn; Jacylishchandra c. Maridij4al. 

Jrtver 'C'LOCO ibi, -thmedabad. 

Rajkot (divislOfl) 	 ej 

To, 

ihe iiv. 'iec:tani.cal -nor. .J- cO) 

ajka t. 

Fef : Your letter 	4/ 949/5/j IOL II Temp. 

ub 	.rror in rate of Birth - Jagdishchandra  

riri Chandrain 'river (C) I-oco o 3abarmati. 

±iespectecj air, 

.ith referrence to the above I lay the following 
Ljn- s for favou' of consideration and neecjf'il co rr- 

ection in my )ate of k birth. 

That my birth place is Abu 	and 	are two 

living saris of my father, .herein my elder brother Shri 

Jagroopsirth son of 4hri tiandaram Driver ' 	at 
Surendranajar. His dLlt of birth is 19/11/1934. 

dhereds by iistake my dte of birth shown in the 
record of as 19/,U/9)j. ihis mjstc'ike came to my notice 
only througl-i your above letter, as such I consULted my 

nthr, s my fathr has expired wra vas also an employee 

/ of this division, and she (my oiother) dclaarcJ through 

an atfidavit saowinj my correct date of bitth which 

is ..L9/11J1935. 	nd sari Jagroopsinh is my elder brother. 

This had been further sup:orted by the birth sertificate 

issued by iAbU Aocid MUnicipality 



Looking to the fact my date of birth can nvr 

be earlier to my eldr brother, so that 1 humbly 

reqUest to you and needful correctins may please 

be dn in my Jat3o± htrth as d ciererj i!n th 

affidavit and aliunlcipla certificate. 

Hoppin:j to b favor'ible reply as earLy as 

ossihl. 

(ours ajthftiL 

(Ja gdi shcharidra 	andijwa 1) 

I have roduc 	th ftO).r crtificate 

and affidavits wicfl is suorted to my date f 

hLrth. 

-ncl 

10 	rtidavit of my athrc:rtitii :.'y) 

2. 	Birth d 1 c-rtifi ct of :bu Roal a1unicipijty. 
tp1inai 	Ce - c (&i"j ) 

• 36 	diidavjt ot my s.Lf. 

4. 	'iirth cht crtii.cAte ot my 	ar trothrr 
(c2rtiy co,y) 



II 

' 	aidishchanctra C. I. anaijwai, 
Driver 'C' Loco Dii, ircedabac. 
ajkuc ç Division). 

Dace: 24.1.19u9, 

To, 

The iivisiona.i. Paiiway ?..anager,( F), 
Divisi ;nal jffice, 

k o,. 

sub: Your letter dated 2/5.12.1988 being 
'. 71/J/140 and representation submitted 
by ne to the liv. !echanical rngineer 

c Ra]kot td.1fl.88 

Respected Pir, 

rhis has reference to your 'etter dated 2/5.12.8 

beacirig t.o. L/J/140 pursuant to my representation 

dtd. 15.11.1988 whereby i hav re4uested to alter my 

cAate QI Lirth ivoiii 19.14.191 to that of 19.12.19J5 

hjch is recorded .n the service book/service sheet. 

by the aforesaid Letter I have been asked 

to iuxnisli the origina. SChOol certificat.e aiongith 

xerox copy duly attested by gazetted officer in order 

to examine the case further. By the said .ietter 1 

am also asked to explain as to why 4k the representa-

tion in question has not be subritted eariier. 

In this connection I state that at the initial 

entry in the Railway Department, I did not produce 

any school certJicate on the basis of which the wrong 

date of birth i.e. 19.12.1931 is displaced. I state 

that the real date of birth is 19.12.1935 and, there—

iore, by a representation dated 15.11.19d, x I 

Ar 	 have requested to ma.e the necess arj changes in the 

service record with regard to date of birth. Aiongwith 

I the said re.resentation I have terdered affidavit of 

my mother, o irtrt uit cercificate granted by Abu hoad 



Wunicipaii.ty, affidavit of mine and birth date certi- 
	U 

ficate of my eider brother. I say that I am not in a 

position to get any cchou certificate which shots the 

correct iate uf birth i.e. 19.12. 1c4 despite the 

rarathori ef±ortF made orr my part. 	ithout prejudice 

to vhat I have stated above, I crave leave to produce 

the schooi certificate in 	event I get the same. 

Bu ioever, with groat reverence and ec±-ea-ty 

reuest 	Honour to oe zirid enough to consic.er  

my representati4l dated 15.11.19bb in the basis of the 

documents hich I have te.dered aongwith the said 

representation. I further say that in any event' iy 

date of birth which is shown as 19.12.1931 cannot be 

t.Lue and correct one for the sirnpie reason that the 

birth date certificate dtd, A.12.1987 issued by 

t.rincipai. of Sheth t.' T. t. fligh School Suxerldr3nagar 

which shows the birth date of my elder brother Jaqroop 

Charda as 1e.12.1934. in otherwords, it is submitted 

thit my birtbdate shon as 19.12,1931 in the relevant 

service record cannot oC correct in the I iqht of my 

:Ider orother' s date of birth oeng 19.12.1934. 

I say that the reason as to hy [ cou.0 not 

prefer the rejresentatiurL in uesti.n earler is 

ctit ony recently i.e. by a iecer oated 1.11.1b7 

ueirg o. Ft•./949//1 ol. II femp. I came to know that 

I am going to oc retired by The end of year 1989. I 

also state that 	hen this fact of my oeinq retired 

in the year 1989 	a ':as brought to the notice of 

my mother and eider brother Jacjroon chanda, they 

informed me tha, xx my correct date of birth is 



19 ,1. lc35 aio hey iuxther rfoxLec ie that_ in1  date 

ol ir.n carret.. ue car.i.er  to that if my ea.cer Qrother 
c 	 cl( 1Eft—C&4 r-(- 

I W. e that this exiarLa.ior1 WI.L.L sui.ce 

the query with rard to not 	irj the represertati)n 

ear.ier. 

1 therefore, entreat ;our honour to corsider 

m reprecertatton dtd. 15.11.1988 in the light of 

the documents furnished by ine alongwit.h the said 

ntatiors expeditiously,& further in the light 

fact that I an goinj to hO retired by the end 

1939. Hoping 	from you a asttive reply 

rd to the change of date of birth. You are 

uest.ed to decide &j rexeseitatio. edr.Aier 

thir 15 to 20 da1s, ii the s.e is not 

preuL.e tt your honoux is not 

teo in deciuing my rereseiatin Lu uestion*  

rhnki j  you,, 

"ours fat t hfuily, 

-6'C"A  
(J agdishchandra C. 1ndij- 

wa 1) 

echmic&. rngr. 
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Arinexure A/4 

English Translation from Gujarati 

Stamp of As.10.00 

Affidavit 

i s  Shangariberi uhandram aged 75 years, 

Hindu religion caste koli residing at Surendranagar 

do hereby solemnly affirmed that: 

I have two sons Elder son is Jagrup chanda younger 

son is Jagdishchandra Chandaram. 

Elder son Uagrup's date of birth is 19.12.1934 

younger son Jagdischandra is on year younger whose 

date of birth is 19.12.1935 through an oversight his 

date of birth shown in School register as 19.12.31 
is wrong.Jagdish's correct date of birth is 19.12.35. 

This affidavit is sworn as a mother. 

I declare the above facts are correct on oath. 

Surendranagar. 
Dt. 2.11.88 	 Thumb mark of 

Shangariben Shandarata. 

Solemnly affirmed before me by the signatory 
Identified by Shri H.H.iehta Advocate 
Surendranagar. 

ri 

Surendranagar, 
Dt. 2.1.88 True translatjon from 

Gujarati .CxA7) 
. A . k,adr i 
Advocate. 

P. 
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Translation from Gujarat to English. 

I, Jagdishchandra Mandyvel aged àdlt, 

occupation service, residing at Shivial's 

chawl,Kabir chowk,Sabarmati,Ahtaedabad do 

hereby solemnly affirm that: 

At present I am residing at above address 

my birth date is 19.12.35 born at Abu.road. 
Them I atA permanently residing at Sabarmati 

Ahmedabad I am serving in Railway and through 

oversigh my date of birth 19.12.31 is wrongly 

written in Railway so that I have received a 

letter no.EM-994/Vol-5/1 temparary dated 

31.12.87 from Rly. for my retirement inI 

temporary list. 

Addition to above my date of birth 19.12.31 

as per Rly.Record is not correct. 1 y correct 

date of birth is 19.12.35 which is true and correct. 

I had filed this affidavit to inform the Rly. 

This affidavit is to be produce in Rajkot 

Divisional office Rly. for the change of my 

date of birth. 

What is stated above is true tLnd correct. 



:2: 

Ahuiedabad. 

Date 16.8.88 

Identified by me. 
Bd/-(i.LJha) 

Advocate. 

Add]. City 
Survey Supdt. 

Ahrnedabad. 

Sd/-. Jagdishchandra. 

Solennly af irmed by Shri 
Jagdishchandra iWedywel 
who is identified by 
Shri Advocate M.B.Jha 
Advocate who is personally 
known to trie. 

Sd/- C.D.Gort 
Notary. 

True translation from 
Gu.jarati 

( M.A.Kadri) 
Advocate. 
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?,rcij 	' 1fe ii, Chapter 1 of the Grant in-aid Code) 
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1111. 	fliqh ichoo1, 	iurcnE1ranaqar. 
Reg 	('the Pupil- A 

 Name of Pupil in full- 

 Race and 	caste 	(with sub- 
Caste) 

 Place of birth- 

 Date of 	birth, 	month and 
19- IL year,according 	to 	Chris- 

tion era. --'- 	M 
(In words and figures) - 

 Last school 	attend— C 	\l 2 
 Date of admission- 

 Progress— - 
 Conduct— 

doc1' ,   Date of leaving 	shoot— . 	- 
19. Standard 	in 	which 	study—  

in 	and since when. 	 )# 	(E) 	L g 
in words and figures) 

11. Reason of leaving school— 

Remarks— 

Certified that the above information is in accordance with 
School Register. 	 . 
Dated 

lb_ss a 
:. 
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BEFORE THE OETRAL ADMINISTRAiiE TRIBUNAL 

AT ALL EDALAD. 

O.A. NO. 	 1989 

Applicant: 	Shri Jagdishchandra Chandarani. 

Vs. 

Respondents: Union of India and other. 

I SHMTGARI widow of Ch:Lndaram Prema aged 

75 yearsoccupation nil,residing at 	Kha±ikhad 

Rannagar behind blind School, at Sarendranagar, 

do hereby solemnly afbiruied that: 

1) I was married with chandaram Prenia at the 

age of 19 or 20 years. 

200 	I was living at Aburoad Luniapura with my 

late husband after marriage. 

3) Lakhma laQdbu is my real brother who is 2 years 

younger than me. 

) 	Jagrup born after one year of my marriage, 

and Jagdish torn after two years of my marriage. 

5) 	Jagru.p is my elder son and Jagdish is my 

younger son. 

- - 	 1 



: 2 : 

6) Both sons born at Aburoad. 

6) 	I am living at Stirendranagar with my 

elder son Jagrup. 

This affidavit is to be produced before 

the Hon'ble Central Adni. Tribunal at 

Ahmedabad in connection with the application 

filed by Jagdish for change of his date of 

birth in Rly. record. 

Whatever stated above are tree and correct 

as per my knowledge and I believe the same 

as correct and true as per my belief. 

This affidavit is sowrn on 	November 

1989 at Surexadranagar. 

Surenranaar. -:; 

Date5 111'.89  

L- 

/\2 L. 	. 

S 
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BEFORE THE CETRAL ADMINISTRATIVE TRIBUNAL 

AT AILIEDABAD. 

0.A.No. 	 1989 

Applicant: 	Jagdishcbaudra Chandaram. 

Versus. 

Respondents: Union of India and others. 

I,LAAfA son of i'ADIIIJ ALII(DHIA aged 73 

years, occupation retired life,residing at 

Gajar , Dhati Aj rner1  Raj asth an do hereby solemnly 

afi'irmed that- 

) 	Shri Jagdischandra is a son of my real 

sister Shangari, wife of Chandaram. 

Shri Sha gari is my real sister, and I am 

two years younger that my sister Shangari. 

She married with Ohandram at the age 

'Th 	of 19 years or 20 yearsShe was living with 

fr- 	---- 	her husband after aiarriae at Abu-road. 

II) 	Jagurup is a son of Chandaram and my sister 

/ Shangari who born after about one year of theJr  

-' marriage life-Jagrup barn at Abu-road. 
OMK CCMNISC 



: 2 : 

Jagdish born, after Jagru.p after about w 

two years of thier marriage life. 

I was going to Aburoad .Iiy brother-in-law 

and my sister were living inLUniapura at 

Abu. Road. 

Jagdish is younger than Jagrup. 

This affidavit is to be produced before 

the Hon'ble Central Adtn. Tribunal at Ahmedabad 

in connection with the application filed by 

Jagdi.schchandra for his change of date cf 

birth in Rly.record. 

Whatever stated above are true and 

correct, as per my knoledge and I believe 

the same as true and correct as per my belief. 

The affidavit is sworn on 	covernbe 

1989 at Ajnier. 

Th, Ajmer. 

Dateo -11-89  

1vi* •y 	 1 

Ri 
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BEFORE THE CENTRAL ADM. TRIBUNAL AT ABMEDABAD. 

O.A. NO. 	89 

Applicant: 	Jagdishchandra Chandaram. 

Vs. 

Respondents: Union of India and others. 

I, Jarixp son of Chandaram aged 55 years, 

occupation voluntary retiredq  residing at Kharikhad, 

Ramnagar,  ,ie bind Blind School ,Surendranagar, 

do hereby solemnly affirmed that: 

Jagdishcbandra is my real younger brother s  

I am elder brother of Jagdishchandra. 

My date of birth is 19.12.1934 I am born 

at Aburoad. 

 My brother Jadish is one year younger. 

He born j:r December 1935 at Aburoad. 

My School leaving certificate is correct 

and the date of birth shown in this certificate 

is correct. 

My mother's name is Shangari and my 

father's name is chandam. 
2- 



: 2 : 

6) The date of birth of my brother cannot be 

19.12.1931 but the same should abe 19.12.35. 

I was serving in the dy. in Loco shed 

Surendranagar I was not keeping well so I 

had applied for the volunatary retirement 

I am volu.ntaryretired from Rly.Service. 

My date of birth shown in Rly.Record as 

19.12.34 hence my younger brother cannot 

be retired earlier than me. 

My mother is leaving with me at 

Surendranagar. 

The date of birth of Jagdish written in 

Rly. record is not correct so he had filed 

an application before the Hon'ble Central 

Adni. Tribunal at Abmedabad for the change of 

his date of birth in Rly.record so I had starn 

this affidavit which is to be produced before 

the Hon'ble Central Adni.Tribunal at Ahmedabad. 

lO) 	Whatever stated above are correct and 

true as per my knowledge and I believe the 

same as correct and true as per my belief. 

11) 	This affidavit is sworn on 	Tov. 

1989 at Surendranagar. 

Surendranagar. 

-------------------------- 

( 	

(77 
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BEFCRE THE CENTRAL AD:IINISTATIVE TRIBUNAL 

AT APEDABAD. 

O.A. No.' 	1989 

Applicant: 	Jagdisbchandra Chandaram. 

Ve r S Li S. 

Respondents: Union of India and other. 

I, JRPJAJI son of BHURAJI aged 80 years, 

occupation retired life residing at Shiva-mandir 

Luniapura,Abu-road Rajasthan do hereby solemr1y 

affirmed that: 

I know Shri Jaidishchandra Chandaram 

applicat personal ly. 

His father was v:orkin.g with me He was 
Lcip 

enior to me .We both were working in Loco 

ad. 

%r) 	attended the marriage ceremony of 
4 ) , 

haAdaram.Le married with Shaaari,e both 

ta!p Ør€ siding in same locality.I had homely c 	___ 
relation with :Shri 0hdararn.Chandarani was 

residing in my locality. 



: 2 : 

Shri Jagrup is elderbrother of Jadgishchandra 

Shri Jagrup born at Abu.-road after about one year 

of their marriage. 

Shri Jagdishchandra born after Jagrup.I know 

this facts personally Jagdish chandra is real 

younger brother of Jagrup.. 

This affidavit is to be produced before the 

Bonble Central Adm.Tribunal at Ahmedabad in 

connection with the pplication filed by Shri 

Jagd-ischandra for change of his date of 

birth in Rly.record. 

Whatever stated above are true and 

—prrect as per my knowledge and I believe 

-é ame as true and correct as per my be1ef. 

* I 	- 

This affidavit is shorn on 	-Nomverrber 

i9 ,at Aburoad. 

--------. 

Date p11.89 

. f1 
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BEFORE T:E CEETRAL ADM.TRIBUNAL AT ARLEDABAD. 

O.A. NO. 	89 

Applicant: 	Jagdischandra Chandarana, 

Versus. 

Respondents: Union of India and others. 

I, CHEAJI son of LU1AJI, aged 90 years1  

occupation nil, residing at Chokshj's chawl, 

Near Pate? i 'ill Rakhial Road,Ahmedabad. 

6-1 ( 

I know Jagdischandra personally, as my 

native place and native place of Jagdish's 

mother Shangari is near each other. 

I had homely relation with Shangari's 

fatherl was visiting her residence whenever any 

occasions occurs and Shangari's father and 

other relatives were also coming to my - 

residence hence I know Jagdisl-ictiandra personally. 

I was present when Shangari married with 

Chandarana.,I had attended their marriage ceremony. 



: 2 : 	 c 

LI) After marriage Shangari was work±j 

at Abruroad with her husbandI was also 

going to Ab,nad. \ 

Shri Jagru.p is elder son of Shangari and 

Chandararii.Shri Jagru.p born after one year of 

their marriage and Jagdish born after two - 

years of their marriage. 

I had attended the marriage ceremonies 

of Jarup and Jagdish. 

1 am going to Surendranagar to see - 

Shangari who leaves with her elder son 

Jagrup at Surendranagar. 

Chandaratn was working in Loco shed 

Abnroad and retired from this shed and 

he expired.I had attended the death 

ceremony of Chandarain. 

I know personally that Shri Jagru.p 

is elder son of Chandram and Jagdish is 

younger son of Chandarain. 

This affidavit is to be produced 

before the Eon'ble Central Adm. Tribunal 



: 3 : 

at Ahmedabad as Shri Jagdish had filed the 

application before the Hon'ble Tribunal for 

change of his date of birth in Rly record. 

W1aver stated above ae true and correct, 

as per my knowledge, and I believe the same 

a• correct as per my belief. 

This affidavit is sworn. on 	November 

1989 at Ahmedabad. 

.,. 
Ahmedabad. 

Date 144L89 

4.e-A

by  

'i'  

c 

flJw -ctQ 

( (i' 

/ ---- -- 





Annexutre 4/3 

from Gujarati 

Surendranagar 

Date 11.1.88 

ertify that the record of Private 

it hence certificate cannot be 

ase do needful in the matter. 

a Chanda is correct I know 

it. 

Sd/- Ohinianlal Dayashanker Ravaj. 

Ex-Head JAaster Private School. 

True translation 

(M.A.Kaclri) 

Advocate. 

S 



BFFOPFTLE UENAL ADiINISTPAIVE 'RIEUNL AT 2WIDABA. 

O.. No. 548 of 18 

Shri Jagdishchendra Chndaram 	...... 	Arr-iicnt. 

Vrs. 

cUriion of India & Others 	 ....... Resaondents. 

t ;he outset the Recpondrnts stats nd submits 
\ ) 

that the apriication of the pnlicent is not maintenthie 

nd tenable under the pvisions o the Central dminist-

raive Tribnnl Act and desecs to be disrnissd limne. 

£ 
Cith reference to ere To. 14F it is true that the 

cic\ cpec\ 

mmlicantLfor lterition in his date of birth which was 
01)6  

recorded in hi serrice sheet at the time of his naointment. 

'ftcr givinc: the appiiction1  the same was examined by 

the Chief Personnel Officer C(G and it was rejected as per 

the s eakinc, order passed by the competent 'uthority. 

Not only this, the same was cotnriunicated by letter dated 

2-5-l8 and lb is attached herewith marked inneyure A-i. 

Lookinca to the sneakine order it is self exalanator: and 

therefore it does not recuire further remarks. 

3 	Cith reference to mare 2 and 3, this }on'bie Tribunal 

<L7 0 	hs no jurisd.ictian to entertain this apolicetior and 

the same is time barred. Tha-abov contentions my be con-

sidrred at the time of hee rine this rr-'lication. 

4. 	iTh reference to pare 4(a) the averments made 

in the said care are not correct ad ie denied hereby. 
It is true that the apnilcant WCs appoinbed on  
and thcreafter ewas poted 

CS lInd Fireman w.e.f. 
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2-8-1959 and prortec1 as fireman w.e.f. 2.-7-70 and hot 

frDm 14-7-70. Thereafter he was prorrtec1 as STR on 2-3-33 

and not fm 19-8-1994. Thereafter subs&uent ororrotiO 

as Driver 'C' was given w.e.f. 23-11-1937 and not on 

30-12-197. It is frther stated. that as per the Fourth 

Pay Comnission report, the Grade of Driver 'C' pay scale 

Rs. 330-560(R) and Driver 13' 	Scale ft25-60(R) are merged 

into a sinele scale of Rs. 1350-2200 	(RP) w.e.f. 1-1-86 

and hence the cuestion of his prorrotion as Driver Grade'B' 

does not arise. 

5 • 	ibh reference to para ' (b), the a.verments made 

therein are not correct and denied hereby. It is further 

submitted that as per the entry recorded in the Service 

sheet of bbs applicant, his caste is shown a Rajput and 

not as Kolli as mentioned by him. So far as reservati9i 

in the matter of crte is concernd for a person hc:1neing 

to Scheduled Caste co munity, his cste in his service 

sheet is shown as Rajput. And therefo re, the Petitioner 

cannot make grievance without giving strict proof that 

he b1ons to the Scheduled cste community and that he 

is entit1d for ororrotion on that cirounds. 

6. 	Pibhr reference to para 4(c), the Petitioner has 

s udi d up to ngiish Std • X a per educational aulific-

ations shDwn in his service sheet. The con:ention made by 

the apalicant ware not accepted by the Chief Personnel 

Oicer in his speakina order on the grounds mentioned in 

that 	 ef 	dos o 	eauieEpeahing. order and ther 	, 	n  

any sore consents except that he has studied upto Std. X. 

7 • 	With reference to pare 4(d) thc-averments made 
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therein 	not correct ncl. 	denia hereby. If your 

e 	heet it ±1] g fl  	 e o onoUr   

enaar tht at tTh time of h 	iOi-fltfflEflt the PetitOfler 

hd. rodiced his school Leavir Certificate 	nd on the 

basis of the Scha)]- Leviflf Certificate roduced by him 

his date of birth as recorcd ns l-1 -131 and the same 

h's been scnd by him. 	true cOrJ of the same is enclosed 

markd. s nneyure 7-2. 

3. 	NitTh reference to par ' () , th 	ll eeatinE made 

are not correct and 	dnied hereby. The Respondents 

have made it very clear in the spethinç order pas ed by 

th 	Chief Personnel Officer CCG 71 nd therfore, no further 

bcus h 	are 	erely is necessary at this stage 	at 	 td,  

after tinouaht and not based on ny cvi ence or records. 

c. 	ctith reference to pa:a (f) the llecations m.de 

are   	 u7.b 	: 	 fc  

h the applicant ithout ny support of ocumert- ry 

nvenCe 	threfre th saran is not correct end is 

dr±rc hr::eby. 

1 • 	iti-  reference t 	(j t's y are nO 

but tTh- rnreattion of th' earlier lleqations. The Chief 

ersornal Officer has riqhtly rejected after euo tine 

tc eyistinr rules nd unc7-r ut1ority hyrassirin the 

5r1eakin order. Not only tht he has discusscd all thr 

roints raised by th' Petitioner in the - po]ication macic 

by him and thnrefore the same cahnot br cons idere afrsh 

14 	 by this Fonbl Trihuml. Not only this, rhether h1n 

sneakine order is rir-tt or ron-, the same cT nnot ha 

	

eioec by Thi 1 nblp 	fTurt 1 	:his 	h12n 1 

. 	. 4 
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Connt sit T.fld. (1ECicie the findings of facts but th 

same can ho decichd on*'[- by the c flootrnt aut -ority 
that is decided Tfld therefore the aeiictjon F 

anp1.icarit de rves to be c3i5mi5ec7.. 

with refrance to pa 	5(a) to (c) t1 eilceatjons 

made are not accrptrd. 

reference to pare 6 to 11 the legations 
COLL 

are not orrect nr, ,r dnier hreby. Th Pesnondents 

to make it. very clear that. th Petitioner has already 

- retircd, from service on his a.ttaininc the age of suerrnn. 

uction on 31-12-13 N on th basis of th date of birth 

recorded in is sormice sheet. The pyment hs be(-n made 

and ol). his Densione benefits hs also been given. Once 

the PEtitioner himself has cceatd the above 	x>'ixt 

benefits, it does not lie in his rrouth to say that his4 

date of birth is no: correct. In this case the Princi1e' 

of Promirory T5to2 al ou1d oroT.y as the Petitioner cannot 

pick end choose both the benefits and at the same time 

make a1ega-tions that he ws entitled for ororrxtion in 

SerV1C' and. further rrorè tl-iah his date of birTh is not 

correct. 

13 • 	For the above reasons and thr reasons that rr,y be 

urged at the timn of hearinn this pplication, the 

cation of the Petitioner deserves to be dismissed. 

Thmcdabad. 	 For and on behalf of the Union 
(1 	 of India. 

Dt: 

Wyoda) 	 Diviol ii1may r4ena.ger (F) 
dvocete for resnofl- 	Western Ri may, Rajkot. 

'crits. 



VERIFICATION. 

I, Divisional Railway Manager (E), Western Rail'ray, 

Raj:ot, respondent do herthy solemnly affirm and. 

state that whet is stated hereinabove is true to my 

knowledge, information and, belief and I believe the 

same to be true.- 

1 
Ahrnc daba d. 

Dt 	 Divisional Railway Managcr (E) 
I - 	 Western Railway, Rajkot. 

- 	 Lepgp,w4'ftten sub
AoA-

rri 
by,  Mr .: 	... 

!ernec1 aavoca for petit 	/ 
eponent with secorici 

- 	 copy zsrved/ziot sei 
K 

s 	-Dy.keg1z'tarC /f i1/ 
i 



Wtrn Railway 
ivisi3r11 Uffjcø, 

r'io.L 	 \ajkoc. bt. 2.5.89. 

To, 

Lr—s3I. 

5ubz-. A1terti/ 	 - G stafi' jn 	bieth 	- 
ch. U:ptt. - 	'1 Shri Jj:ishchndra, C. 

irjv 	'c/' under LFSUl. 
: Lmpio"fi rp 	 dt.15.11.6E3 	24.1.89. 

Thir 	Lpq L)der 	 b C.P.U.—CCG inonr.cticjr, 
with tb. oo 	jjct is s?nt hrjith :hich m :' çt.: a 

hindd over 	 4hchndra C. Urjv 	'C' nd his 
ackrrn Lted 	it 	

this off 	tnc 

ieA : 	 crder in 	 For DR0 (C) JT. 
oti jina1. 

1 

.•1 

The CE(E) CLG inref8rnce to his 1_ttr 
Io.233/16/7 V1. I dt.15.3 ç 

61-c 
eQ' 

(a 
¶ MMI S flI i 	1a3 JWW 

RAJKOT 



M.2$3/16fl Vol.1. 	 Dated.15/3/1989. 
Prc.e C()(a. 

T1& MCr. 
ub:— ltert ion in d te of birth N etaff 	i.iieptt—cse of xri— 

dijaudr Trjr 'C' undor LF BI. 
efz— !ou letter o.;L//140 dt. 16.2.890  

The sekin3 order p:sed by CJO'"CCG in oon:oction with the  
above subieot i et herwith fr irzf 	-zii neoury 
tction.. The ep1oyee concerned y be dvie 	ordin1y ur r 
at3je to thii offirie. 
Tho aervico ILI fUe f t eloyoe 	returned 
herwit.i .Flea3etoolmowled,,rge the roijt. 

rol.6pe::zki-ng order, 
orn1 

ervioe  
file, 

Oitt 
iI 



LfLc 
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I have gone thoih the repreaent uti.on of Jhri 
j cdishchanir4.C. Driv' 'C' L1 BI working ur1er  
for 	etioriin recorded date of birth from 19.12,1931 to 
19.12.1935 on t 	basis of municipal birth c'tificte. bu 1oa4, 
du3e4 27.1.89 and his afflêavit and ,Iiu motber's affidvjt dt. 16.8.198$ & dt. 2.11.1988 respectively. 

It iz,  seen from the ../i1eet of S& J dishoandr tht 
he WL:. initially appointed on tiis :Railw 	19. 1 .1954 	a call boy.ffts dLte of birth is recorded a 19.12.1931 in fi s well s in worthi, thority for whbh is quot 	'ichOoloeiti ficteis not available in the /Sheet/i.rile, it 	seen that te recorded date of birth tias been attested by L..ilwy 
accepted i correct by ihri J dishohandra by assLj I

la  
tare in Inglisb, In view of this it is not understood 
employee makes a stetemit that he did not pro& as an' 2o1 certificate at the time of his appoinent •The date of bi 
recorded isbindLg on the employee in terms of 'u)e 145(3) 
in foroe.There is no clerical error,crasiig or overwrjti 
recorded eats of birth. 	 In 

Col.No.14 of /heet meant £cr indict' ing educatioriL 
(jUaifiot ions shows that the employee haa szdieu upto ngliei.. 
It is also seen from his personal file that he hs been comraurii 
ting With t dsinistratin in English in all bervJc e matters,v represent*ions for change in dte of birtaare made in 	lih.T 
the employee W: sufficiently literte to unde ztid the iutplic 
of the entries in his /aeet when he hd sii*d the servias s 

In e000.rdnoe with Board's directives all literate emplu. who were in servias on 31.12.71 were given a final opportunity m;e representtioa, if any 	int the recorded d te of birth, latest upto 31.7.1973, ven tiough, thees instructns were w1de 
publicised Shri Jagdiodru did not rn-ks any represent. tiun 15.11.88 when he subutitted his first representation. 

It is also seen from his persor1 file t1it he had been 
medically examined at frequent intervals, In all these aertifia 
he as got his age recordea a per his date of birth recorded I riSheet i.e. 19.l2.31.Theae medical certificates have also been signed by tce employee. Thus there is a sufficient proof LtvUi1 on the record to prove tiat hri Jgdiioliazxra was aware of j 
age and be aoceptoo th se throughout his service, 

6 	If the d4e of birth claimed by the em4oyee  as 19.  12. 
is aocpted his age would hve been 18 ye's nd 1 month at the 
of his appoititiment arx ao st.Eh he would hve been fixed at a Ic. 
stge by one rapes for eth yeLv b, wakh th age foil below 21 
in terms of Rule  307 of !WM.It is seen that no such reduction 
ae nd the employee had already gained benefit in fixation of 
by declaring and aooepting the recorded d4e of birth. 

7. 	Another ground on the bsis of which the emp1oe :i di 
the correctness of his recorded date of birth is Municipal birth 
certificate and Surendrang 	"igh School birth certific te 
elder brauther. From :erusal of the Muni. al Certificate, it ic 
seen th4 his birth was registered in the rnnioipal office on 27. 
is regards the choo1 oertitiote this elder bthor in the hee 

of oomlete detils about his date of aission e3 co no oomeents 
be mude.Therefore, thee two certificates onnot hve snj procde 
over the document on the bsis of waich his dte.of birth wa 
recorded in the serve sheet 	per ebbool oertifio4e at the U 
of appointment,The affidevits now produced by tiv emloyee at 
moths' onaot alio be aocepte3 at thLis point of time to oonsiex 
the employee's request fcr alteration In recorded date of birth 
th e  recoided d te d 6irt.h h a baen aoceit1 g the employee 
these yesrs. 

S • 
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- 	 to be 
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.thYll be held to be 
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inrily be 

lteà 	
ener'l 4ner/Uhidf 

n tie 	ilwy f3ervzmtz  
wing type of 

j)Whe're in hia 010,1 it 	bEen tieei $tted 
aerv n obtain a dvantge otherwjae 

idea th 	1terntion 8'11 not remit in 
servt being med in srvioe longer tbn if 
t i on ha'I not il4lde or 

by thb 
inadmls.ible 
the  
the altera.. 

ii )here in the of iiliterte et:-tf;, t 	enerl Wr 
j 	iisfled 	iOLi error 	000uz*ed or. 

a siticJry ui 	nt  be nteztained ' com.plet iOfl of the Drobatjonrj 	or three 	which ever is earlji) of t1 aircunt— ttno t 43 in u the wrong date cane to be entered is 
bred by t1wy aervnt concerned, together with fitte 	any pr-vioLw tttenps tilde to have to OO 

In 	e eodjtja is satisfied in this c.e, 
tO 	t1e O2 ce quot  	LrL)ud
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e 	 ny uof hrIJ---4gdid2oIi~ndra.C*Dri ve:r 'C' fo. 
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BEFORE TEE CEJTRL ADi .TRIBUrNAL AT dLEDABAD. 

M.A.NO.________ 

in O.A. No.548/89 

Appi iant: 	Jagd ischandra Charidararn. 

hers'. S. 

Resondents: Union of India and other. 

Sub :-Amendrnert apolication. 

That the applicant had filed the 

original apolication No.548/89 for the chanpe 

of his date of bitth in Rl .record also prayed 

for A(j-interim injunction against his retire- 

Tribunal was pleased to admit 

this original apnlication but no interim 

injunction was granted so the Rly.Adm.had 

retired him on 31.12.89he:dce this amendment 

application filed by him andrrayed the follow-

ing amendment in original apolication 

No.548/89 as under: 

2) 	After para 4(r) the following 

paras() ()() moy be substituted as under; 



a 

ara 4(u) Ode an licauL could not net the 

ad-iriter'im injunction as ra eh by t e 

apnlica:t in this 0.A.to.54B/8 	T:•nn 

Adrn • had re tired the 	1 ic cit fcr the lily. 

service on 31.12 .t9 	, as per 1. etter o  

1/12/Settlorent dt. 2i.12.29,ispued by the 

resnondent no.2 and the xerox copy of the 

said letter is nrodaced nlo.rnaith the list 

of this 	nilcetion as Luienure i-14.Loco 

Foreman Sabarati had ivexa him a letter 

vide its no.F/etlremej1t//u?I hated 31.12.89 

The Xerox cony of this letter isproduced 

alone,aith the 1 let of tI is 	ti icot. ion, as 

1aexure 	1.Eoh hhe ] et hens ne-c .c4 rn 

the a 1cc a at a Lch protest. 

3) '(he al?Pllcallt  bee; to submit that 

the retirement tiven to him is not correct 

so the salary ;n$oten 	ewannes end 

wafes may be 	t 	in a.OlC  

to the dn oif ny he tuber on duty 

od till 	31.12.93,whichis earlier and 

oil the retiretcent benefimay bel pelt to the 

apalicant on the b a s i s of h i s retire- 

rent date i.o. 31.12.93. 

LL) t() The 	nt was selected as a 

Driver grade' ' vde respondent no. 2's 
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letter no.JP/1025/5/5/Vo.Iy.dt 20.10.89 

the xerox oony of the said .1 etter is produced 

as An1exureA/16.The applicant beg to submit 

that the applicant was selected by the 

respondent no.2 as a driver grade 'A' but 

he was not prom0ted1 e reasons may be 

known by the Rly.Adm., hence the applicant 

beg to submit the respondent may be directed 

to pay the vaes salary allowances to the 

applicant of the driver grade 'A' with 

effect from the date R2  on which date his 

juniors are promoted for the post of Driver 

grade A . The folloin juniors emnloyees 

are promoted as Driver hrade A. 

Shri Gulab P. 	Iooted as a driver grade 

'A 1 19861whose Sr.no.454 in 

seniority list. 

Shri Keshavial S.Promoted as a driver Grade A 

as per memo no.EM/859/5/10 of 

.12.88 whose Sr.No.455 in 

seniority list. 

Shri Mangilal B, Jiwabhai C and Govindhhai 

Spwho are juior to the applicant 
7 P eir nos. 

are shown in seniority list as 3601458,and 409 

reecbjvely.hese  persons are promoted as a 

Driver grade 'A' vide above letter nroduced 

as Annexure A/16 so the applicant is entitled 
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for the benefithof the wages saJary etc.for 

1 	 II the promotion of the grade A 

5) In relief nara 8 the following earas, 

d,e,and f,may be substituted,. 

Be pleased direct the respondents to 

	

arrnge the salary wages. / allow 	
) 

ances be 

paid to the applicant from 1.1.90 to the 

date on which he may be taken on duty and/or 

till 31.12.93, which is earlier and also 

direct the respondent to ray all the 

retremental benefits to the pplcant 

as due on 31.12.93. 

Be please to direct the respondents 

to promote the applicant as driver grade 

'A' and further direct them to pay him 

salary. 	including 

all retirecental benefits from the date 

on which his junior were Tromoi::ed as 

driver,  grade 'A1 . 

Be plea.se  pass an o.wder for the 

payment of interest at 12 	p.s. 

6) 	The above amendments are formal, 

and does not change the nature of original 

application of the applicant. 
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7) The above amendments may be allowed in the 

interest of justice. 

' 
Verification 

I, the applicant Jadishchandra son of 

Chandrarani aded 54 years occupation nil 

reidinC at 709/53 Shivial's chawl,Kabir 

chwok,Sabarmati,Ahmedeb&d do hereby verify 

that the contents ofpara I to 6 are true to 

my personal knowledc and I believe to be 

true on leCal advice,and that I had not 

suppressed any material facts. 

thmeda1jad. 
C- 

Date 
 

PP 
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BEFORE THE CENTRAL ADTRIVUNAL AT AHMEDABAD. 

O.A.No. 58/89. 

Applicant: 	Jagdishchandra Chandararn. . Versus. 

Respondents: Union of India and others. 

Sub: Rejoinder. 

C, 

The applicant beg to aibnait his rejoinder of 

7 	 the reply filed by the respondents as under: 

That the applicant had explained the reply 

of the respondents and file this rejoinder. 

The contents of the reply filed by the respon 

dent are not correct,.The applicant denied the 

same except which are specifically admitted in 

this rejoinder. 

cP 
The contents of the para-1 of the reply 

are not correct.No specific denial had mentioned 

in this para regarding non meantability of the 

application.NO provision or section has mentioned in 
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the reply general denial cannot be considered 

hence these contents of this para are not 

correct. 

As regards the contents of the para-2 the 

respondent had admitted the facts mentioned in 

the para I of the application.The contents of 

last two lines of thispara are not correct-The 

applicant beg to submit that the said order was 

not correct hiace the application, had fii,ed 

a%¼4 i before the Tribunal1  - 

for quashing and setting 

aside the said order. 

The contents of the para-3 of the said 

reply are not correct.The contents of the para 2 

and 3 of the application are correct.The 

applicant farther beg to submit the no specific 

contentions has been taken by the respondents 

regarding Surisdiction and limitation hence these 

contents are not correct.The applicant supports 

the contens of para 2 and 3 by th rejoinder. 

LJ 
The contents of para ,5 	e,not correQt, 

U 'P'-' c 
the contents of para 4(a)44 (b) e 	are correct 

There may be typographicallY mistakes for the 

promotions of the applicant does not change the 



nature of the apolication.The contents of the para-5 

of the reply regarding his castare not correct.The 

dontents of pars. 4(b) of the application are correct 

and he supports these contentions by way of this 

rejoinder. 

The contents of the para-6 of the reply are 

not correct.It is admitted position that he had 

studied uptoThe applicant beg to submit that 

at the time of the appointment in. Rly.he was 

appointed in class IVth service. The applicant 

supports the said contents of para 4~)t by' way 

of this rejoinder that the same are true and 

correct. 

The contents of the para 7 of the reply 

are not correct.The applicant beg to submit 

that the respondents had not produced the copy 

of the service sheet as Annexure R2. The 

applicant beg to submit that the copy which is 

given to him does not dislose the Annexure A2. 

as the copy of the service book.The an.nexure A2 

is the order of the learned C.P.O. hence these 

contentions are not correct.The respondent had 

stated these facts regarding the production of 

documents as Annexure A2 are false.Thie clearly 
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proves that the verification uiade by the 	- 

respondents are not correct.The applicant beg 

to su.brnit that when the service sheet is not 

produced by the respondent as Annexure A2 hence 

no reply on these points are given by the 

applicant. The applicant beg to aibmit that he 

k his right reserve for giving the reply on these 

contentions as and when the same is produced 

by the respondents.The contents of para 4(a) 

are correct and the applicant supports the same 

by way of this rejoinder. 

The contents of the para 8,9 are not correct 

and the contentions of para 4(e) and 4) are 

correct and the applicant supports the same by 

way of this rejoinder. 

The contents of para 10 of the reply are 

not correct.The contents of para 4(g) to 4(f) 

are correct and the applicant supports the same 

by way of this rejoinder.The applicant beg to 

sabntit that the chief personal officer had not 

rightly rejected the representation hence he 

had filed this of application for setting aside 

the order 	contentions of this para are 

not correct.The applicant beg to subntit that 

the Hon'ble Tribunal had wide powers and Eon. 
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Tribunal had set quashed and setaside the order 

of the Rly &dm. for rejecting the alterations 

in date of the birth of the etnployees.The 

applicant relies the contentions of his O.A. 

decided by the various Tribunals.In view of 

these decisions of the Hon'ble Tribunals these 

contents are not correct. 

The contents of para 11 of the reply are 

not correct.The legal contentions mentioned in 

paras 5 to 5(c) are correct and he supports the 

same by way of this rejoinder. 

The contents of para 12 of the reply are 

not correct.The applicant beg to submit that 

the contents of para 6 to 11 of this application 

are correct and he aipports the same by way 

of this rejoinder.The applicant beg to submit 

that be had filed this application when he 

was in service, The applicant beg to submit 

that he had applied the I-n8 	relief regard - 

'- 
ing cont-et-iGaff0f his service but the same 

interim relief was not granted by the Hon>..-

Tribunal so the applicant was r.et.urd on 

1.12.89 as mentioned in this para-The rest 

contentions are not correct.The applicant beg 

to submit that the applicant had submitted 

the amendment application before the Hon.Tribuflal. 
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The Ron'ble Tribunal was pleased to allow the 

sazne.The applicant had served copy of the 

amended application to the respon&ents advocate 

on. 15.10.90 No reply is filed by the respondent 

of the amended application so these contentions 

are not correct. 

The contents of para 13 of thLy are 

not correct the application may be deserve to 

be dismissed as mentioned in this para. 

In view of the above facts and the facts 

mentioned in the original application-The 

applicant beg to subtnit that the said O.A. 

may please be allowed with costs and may please 

be awarded all the relief 

original application. 

Abmedabad. 

Date:\. 1.92 
I 

VerifiC 

I ,Jagdishchafldra Chandar 

occupation nil residing at 
KabrOhOWk Sabarmati Abmed 

that all the above content 

are true to my personal Lu 

be true on legal advice ti 

any material facts. 

Ahmedabad 
-. 



AEDB.D BE i'C H 

S 
application 	 L' 
Transrer pplicat ion No 	Old writ Pet. No. 

C E R T I F I C T E 

Certified that no further action is required to he taken 
and the case is ift for consignment to the Record Room (Decided). 

Dated : 

Counters igned 

6/eSec fjcer/Court Officer 	Sign. ofDealing assistant 
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ClP..AI4 AD1I41N.IaTRA.TIVL ¶iIBUNAL 
HEDABAD BEdCH 

R.A.No._ 
IN IQ-c 

Oj.No. _7 Jjo I 

Placed below is a Review Petition filed by______________ 

i 	 _____(Applicnt/ 

Respo)ents in J/KNo._/ 5( q) / ) seekiny a review of 

the order dated 	passed by this Tribunal in the 

above noted case. 

As per Rule 17(u) and (iii), a review petition shall 
t~OI 

ordinarily be heard by same Bench which passed the order 
I' 

and unless ordered otherwise by the Bench concerned, a review 

petit'Lon shall be disposed of by circulation where the Bench 

may either dismiss the petition or direct notice to t= issued 

to the opposite party. 

The Review petition is therefore, submitted for orders 

of the Bench consisting of_ ii 	 R'C1kcL't 

/ 

which pronounced the Order sought to be reviewed. 

KKM 
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BEFORE TI]E CENTRAL ADLi.TRIHJNAL AT AHMEDABAD. 

Review Appin No. 	/1993. 
in 

O.A. No. 548/89. 

Applicant 	Jagdishchandra Chandarani. 

Versus. 

Respondents: Union of India and other. 

I n d e x 

Sr. Naae of the docu.nients 	Pages 	Annexures 
No. relied on 	 From to 

1) 	Application'''--- 	') 	 I tovo  
i_• 	k_L 

2)f 1Phe order passed by the 
IL 

Hon' ble Tribunal in O.A. 
to 

No.58/89 	 Al 

3) 	The xerox copy issued by 

the Divisional Office 

Rajkot of the service j 
certif.cate of Shri 

0 JarI1p C • 	 A2 

) 	The xerox copy of the reply 

filed by the respondents 

alongwith the encloaires 
in O.A.NO.58/89 	 A3 

A 



BEFORE THE CENTRAL ADM • TRIBUNAL AT AHMEDABAD. 

REVIEW APPLICATION NO. 	/93. 
in 

O.A. 548/89. 

Applicant: 	Jagdishchandra Chandarani aged 

adult occupation nil,residing 

at 709/53Shivlal's chawl, 

Kobercho'wk,Sabaraiati ,Abtnedabad.. 

Versus. 

Respondents 1) Owning and representing through 

The General Max1agr,Western Rly. 

Cbu.rcbgate Bombay 400 020. 

2) The Divisional Rail Manager, 

we stern Railway Rajkot ,Division 

Koti[ Compound Rajkot. 

Sub: REVIEW APPLICATION 

The applicant beg to stxbniit as under: 

That the applicant had filed the O.A.N0.548/89 

before the Hon'ble Tribunal for change of his date 

of birth in Rly. record. 

The applicant had subniitted the representation 

for bhange of his date of Birth in Rly. record, 



: 2 : 

alonith this representation he had produced 

he 	subuaitted the birth date certificate 

issued Dy the Aba-road Municipality Affidavit 

of the applicant,affidavit of his niother, 

and copy of the school leaving certificate of 

his elder brother. 

(3) The Laarued C.P.O had not considered his 

request for change of his date of birth and 

rejected his representation. 

() 	The applicant had filed the O.A.No.58/89 

befofore the Hon'ble Tribunal and chailaxie 

the order passed by the learned C.P.O.The 

Applicant had produced the affidavitOf his 

niother, his affidavit, his tnother's brother. 

his elder brother, his father's friend,his 

relatives also be had produced the copy of 

his eldr brother's :kxmm& school Leaving 

certificate copy of his birth certificate 

issued by the Aba Road Municipality, and the 

certificate issued by the Head Master. 

() The respondents have filed the reply 

and denied the averent6 w.entioned in the 

application. 

(6) The order passed by the Hon'ble Judicial 

member and rejected the said application. 



These are facts of the app1i103t 

(7) The applicant beg to su.bcli.t that the 

respondents had inisrePre5e 	
nd supressed the 

facts on verification of this reply. 

(8) The appliCt had speCifiC31iY rnen.tioned 

in his appliCat)0n para 4(e)that his elder brother 
C 

who was 'working as Driver ' - his date of birth 

is 19.12.3. when his elder brother is in service 

so he cannOt be retire.\ early then his elder brother. 

had generallY denied these facts 
The respondents  

no specific denial has been 1entiOned:1 	
the 

Rly. Adill. had not cared to verify his elder 

brother' a date of birth sbO'wn in Rly.record hence 

the respondent had r1isii-ded and suppressed the 

facts of his elder brother's date of birth 

slaov3fl in Rly. record. 

(9) The respondents had Enentiofled in para-? 

of the reply that true copy of the sePtiCe 

saeet of the appliCant is prOdUC6 as ArmeUre A-2 

The respondents had not produced intentiOnallY 

the true copy of the service sheet of the 

appliCant.Iflteflti0fl81lY prodaced the copy of 

the order passed by the learned C.P.O.The 

respondent had supressed the facts of his 

service sheet.This Clearly Droves that the - 
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respondents wants to ulisguide the Hon'ble 	- 

Tribunal not producing the true copy of the 

service sheet of the applicant.This clearly 

proves that the respondents had intentionally 

supressed these facts before the Hon'ble 

Tribu.nal.In verification the respondents had 

purposely not mentioned that thq respondent 
fr, 

had not su.pressed the facts.This verification 

is not Complete as per Adul.Tribunal Act 1985 

hence the reply cannot be considera'/' 

(10) 	Further the applicant beg to submit 

that the learned Advocate who appearedon 

behalf of the respondents had not äared to 

produce the correct Annexure A-2 is produced 

before the Hon'ble Tribunal.The said learned 

Advocate had also infrigged and violated 

the provisions of the Adni. Tribunal Act 1985. 

The applicant beg to submit that the learned 

Advocate had argued before the Hon'ble Tribunl 

and misguided misrepresented to the Hon'ble 

Tribunal. 

(II) The applicant respectfully beg to submit 

that the observations made by the Hon'ble 

Judicial Member observed thatbe mother of the 

app1Lcsflt is illetrate so generally and illetrate 
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woman would not remember the georgian calander 

date,months and year though the might remember 

the date,uionth,and year of regional calender. 

In this respect the applicant humbly beg to 

submit that in 1920 or so, the girls were 

not going to school, particularly in v4.11age 

the girls never going to scbool,.The parents 

of the girls were not sending the girls in 

these days in school as they were finding 

shamners and not good to send the girls in 
'-' 	

17 	LL 

School, particulars in villages, such wePe the 
I' 

applicants mother was residing her parents 

had not sent him in school, bfis mother is 

cleane-r,and integendent 4 .s she was residing 

with his elder brother at Surendarnagar,so she 

was knowing the date of his elder brother, 

The applicant was born, after one year on same 

date of his elder brother, so she had mentioned 

these facts in her affidavit.Further the 

applicant is younger than his elder brother so 

and—ftxrther he had produced the other affidavits, 

and copy of the school leaving certificate in 

'which his elder brother's date of Birth shown 

as 19.12.34. In all other affidavits it is 

clearly mentioned that the applicants is rea1-

yotinger,brotber. 

(12) The applicant respectfully submit the-

observations of the Hon'ble Judicial member of 
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this Tribunal are not correct.The Hon'ble jneinber 

ou.,ght to have believed the applicant on these 

point instead of rejecting these documents would 

have believe the applicant on these documentary 

evidence. 

Further the applicant beg to su.bmit that 

it is an admitted position that the applicant 

is younger than his elder brother who is--as' 

working as Driver'C' in. Rajkot Division. SO the 

applicant cannot retire before his elder brother. 

(14) Further the applicant beg to submit that 

he had produced the letter of the Read I1aer, 
tL- 

in 'which the applicant was study was spoiled so 

there may be m.istake shown in the school leaving 
/ 

certificate issued in his favour may be 'wrong 

and 'wrongly his date of birth shown as 19.12.31 

The applicant ought to have believed on tihis 

point, and 'would have allowed this application 

instead of dismissing the sane by the Hon.' ble 

Tribunal. 

(15) 	The alicant beg to subniit that he 

had produced the copy of the service certificate 

at. 31.3.93, issued by the DiviSiOnal office 

Eajkot in favour of his brother-FrOm the perusal 

cf this certificate the date of his elder brother 
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brother's date of Birth is shown as 19.12.34 

and it is admitted position that the applicant 

is youger than his elder brother, so the Hon. 

Tribunal would have be].ieve the applicant 

and his application would have allowed instead 

of dismissing the same. 

The applicants had produced the follow 

in- documents the copy of the order of the 

Annex Al 	Hon'ble Tribunal as Annexure Al-The copy of the 

Annex A2. 	reply filed by the respondents as Annec.jre A2. 

alongwith the enclos&rs.The xerox copy of the 

service certificate issued by the office of the 

Annex A3. 	respondent no.2 as annexare A3. 

The applicant beg to submit that th&respon-

dants nave not produced the copy of the service 

sheets of the applicant alonwith their reply 

intxationally.In this connection the applicant 

beg to submit that in column no.37  for entry 

for the date of birth, His thumb marks may be 

taken at the time of his appointment in class 

IVth service and may have verified this thumb 

mark of the applicant in co1,imn no.3.  of the 
1.f-• _-,)4A__-_ 

said service sheet, a from this it appears that 

the Rly.Adm. may have considered him illetrate 

staff at the time of his first appointment in. 

Rly.service.In view of these facts the respondents 
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have intentionally deleberately not produced the 

service sheet of the applicant, as mentioned in 

pam-7 of their reply.Tbis clearly proves that 

thouCDP gh the respondents have mentioned in their 

reply regarding the production of the service 

sheet of the applicant Produced as Annexure A2. 

LL 	 T4 

(18) 	The applicant had filed separate an 

application for condonation of delay for filing 

this review application. 

(20) 	The caae of action has .arisen when the 

Hon'ble Tribunal had dismissed the application 

No.548/89 of the applicant, hence the cause of 

action has been arisen in this review application 

of the applicant. 

(20) Therefore the applicant prays that: 

That the Hon'ble Tribunal may please be 

consider this review application and set 

aside the order passed by the Hon'ble 

Tribunal and allow this review application 

and may please be restore the original 

application and allow the original application- 

Any other order which is deem just fit and 

proper may please be passed. 



The cost of this application may please be 

awarded if found fit by the Hon'ble Tribunal* 

in support of this review application 

the applicant had filed the separate affidavit 

'the applicaats Advocat was in original application 

and continue in this application so he had not 

filed the V&kilP&tra. 

() 	In view of the facts mentioned above 

the applicant beg to aibajit that this is a 

review application may please be allowed and 

may please be set aside /the order passed by 

the Hon'ble Tribaual7 	
•L( 	U L) 1- 

VERB? IC .A.TION 

I, JagdisbChandra son of Chandarafli aged 

adult occupation nil residing at 709/53 Shivial 

cbawl,Sabaraiati Ahaledabad do hereby verify 
L- £, 

that the contents of paras I to 22- are true and 

correct as per my knowledge and believe to true 

on legal advice, and that I have not supressed 

any material faCts. 

Ah med ab ad. 

Date: -5.1993. 

(I.A.Kadri ) 
Applicants Advocate. 
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BEPORE THE CM'TR.AL ADM. TRIBUNAL 

AT AHMEDABAD. 

R.A. 0 1 . 	 1993. 

in 0.A..No. 548/89. 

AppliCant: 	Jagdishchan.dra Chandram 

Versus. 

Respondents: Union of India of other. 

I,Jagdishchandra chandain aged about adult 

occupation nil residing at 709/53 Shiv1a3Chawl 

Kabir cbowk,Sabarmati Abmedabad do hereby solemnly 

affirned as under: 

/ 
(1) That the applicant had filed the Review applica 

tion before ths Eontble Tribunal.All the contents 
\ 	& 

mentioned in tis1  application are true and correct, 

as per niy belief qdd knowledge and I believe the 

same are true as per legal advice. 

This affidavit is made for producing the same 

before the Hon'ble central Adm.Tribuflal at Ahinedabad. 

\dr\ 

rur 

Whatever stated above are true and correct, 

as per knowledge. g 
c 

This affidavit is se1y affirmed by me at 

Ahniedabad on 1st May 1993. 

Ah me dab ad. 	 >- 
D t- -3 

(rn 
L .: 



IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

0.A.N0. 	548 of - 1989 

DATE OF DECISION 28-4-1992. 

hrijshchflr Chcararn 

Shr .':.A. Y'-2dri 

Versus 

Un: 	of IfldL3 & Cr5 

Shri 73•r• Kyada 

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

'tST LT1
roo 

 

Ihe Hble 	 tt 	 : Member (J) 

/ 
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P 	Jagdishcha Chandararn 
709/53 Shivial'S Cha1 
Kabirchcwk 
Sabarmati 

- 	 Ahedabad-38O 0fl5. 	
: Applicant 

(Advocate : Shri 	Kadri) 

VS. 

Union of Irdia, through 
The General Manager, 
Head Quarter Office, 
Churchgate, 
Borrbay-400 020. 

The Divisional Railway Manager, 
Rajkot Divisional Office, 
estern Railway, 
Kothi Kacheri,COrrPOUfld, 

: RespondentS 
Fajkot.  

(Advocate : Shri B.F. Kyada) 

ME N 

C.A. No. 548 of 1989 

Date 28-4-1992. 

Per : Hon'ble Shri R.C. Bhatt 	 : ernber (J) 

This application under Section 19 of the Adrinistra-

tive Tribunals Act, 1985, is filed by the applicant seekinc 

the relief that the order passed by Chief Personnel 

Officer for not considering the applicant's correctdate 

of birth as 19.12.1935 and considering the date of birth 

shown in the 7ailway record ,19.12.1931, which is false and 

_frsTT7rong  be quashed. The respondents have resisted the -' 

lication by filing reply that the Chief Personnel 

fleer has rightly rejecthd the representation of the 

applicant and has rightly held that the date of birth of 
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the anplicat shovn in the service sheet on the sfrerçth 

of his School Leavine Certificate, oro'Juced by him showing 

his date of birth as 19.12.1931, is correct. It is con-

tended that the Chief Personnel Officer has given detailed 

sreakina order meetinq with all the grounds of rcpresenth.-

tiori of the applicant and has rightly held that there was 

no ground to accede to the request of the applicant for 

alteration in recorded dated of birth from 19.12.1931 to 

19.12.1935. The ao1icant has filed rejoinder controvert-

ir , the contentionr taken by the respondents in their reply. 

2. 	 The ap:licant 	s appointed on 191.1954 as Call. 

Boy in Class IV category and then was redesignated as 

Cleaner in 1959 at Lccc Shed Surefldrnegr in Rajkot 

Divi sion of the respondents RaiL'ay. The anrlicant has 

averred in his a'- licaticn that he had studied unto Xth 

Standard in which one subject was English, that he was 

cnlv kncing hov,  to sign in English and he was not knowing 

the correct English language. He has averred in the aDpli-

cation that s he anted job and as he was notaware of the 

Rules and Regulations of the railway, he produced whatever 

ents were available with him before the Railway. He 

ha4verred in the apolication that the date of birth shovn 
dP 

e Scoci Leaving Certificate was produced by him at th 4 
e tine of his aroint- ent, Fence, he signed the service 

book as rer the instructions of the Clerk of the Divisional 



ffice at the tire of his apcintrent. Thths the aprlicant 

comes with the case that he had produced the School ravinq 

Certificate at the tire of joining the service in which his 

date of birth was shown, and he had also signed the service 

book at the tib'e of his apointment. The applicant has 

produced at annxure A/I the irnougned order of the ChIef 

Personnel Cfficer dated 15.3.1989 with covering letter 
from 

dated 2.5.1989 in which it is mentioned thatLthe service 

sheet of the applicar't shown itt the tire of his aproint-

rent on 19.1.1954,his date of birth is recorded as 1912.31 

in figures as well as in words. The said recorded date 

of birth had been attested by Railway Authority and 

acce ted as correct by the applicant by putting his signa-

ture in English. Thus, it is clear that the applicant 

had subrritted his School Leaving Certificate at the tir.e of 

his appointrrent which showed his date of birth as 19.12.'31 

and he signed it accordingly showing as correct in the 

service sheet also. The applicant gave first representa-

tion,vide annexure A/2 dated 15.11.1988, in which he has 

rrentioned that it was by rristake that his date of birth 

was shown in the record as 19.11.1931 and that his correct 

date of birth was 19.11.1935. Thereafter he made another 

r -resertation vide Annexure A/3 on 24.1.1989 in which he 

ha 	ntioned as under 

N  In this connection I state that at the 
'/ 	initial entry. in the F:ailway Deparbent, 

ED 
	 I did not produce any school certificate 

on the basis of which the wrong date of 

... 
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birth i.e. 19.12.1931 is disniaced." 
I 

Thc Chief Porsonnel Cfficer has rightly observed ttat inview  

of the fact that thr service sheet Shows the recorded date 

of birth of the applicant as 19.12.1931,which also bears 

the signature of the applicant in English, it is not under-

stood how anemployee rade a staten'ent that he had not ore--

duced any School Leaving Certificate at the tirre of his 

aprointirent. The date of birth was rec6rded in the service 

sheet on the strength of the School eaving Certificate 

'-rcuccd by the a- nlicant. Although this School eavin 

Certificate was not available in the service sheet, the 

arm1:cart hir self in hIs anplication in pare 4 (d) has 

stated that he had rrcduced the School reavin Certificate 

at the tire cf his appointrent. 	 n the epreSefl- 

taticn dated 2.I.1989, he took a sunirnersault by raking 

false statcent that he did not produce any School eaving 

Certificate on the basis of which the wrong date of birth 

i.e. 19.12.1931 was dislaced. Thus the applicant has not 

cc-ne before this iibuna1 with clean hand and it would be 

very unsafe to put any reliance on his statement at its 

face value. The applicant's rrother 	has made an aff 1- 

:711 vit on 7.11.1988, the copy of which is produced at 

er 
an 	ure A/4, in which she has mentioned that herZ- t 

Mr p's birth date is 1912.1934 and the younger one 

dishchandra's birth date, i.e. the anplicant's birth 

date is 19.12.1935, and that it was by mist3ke that the 

V 



date of birth of the aeplicant was, shown as 19.12.1931 

and that the correct date of birth is 19.17.1935. It is 

important to note that the applicant was to retire on 

31.12.1989 and the affidavit of the mother was rade on 

2.11.1988. The learned advocate for the aoplicant submitted  

that the mother of the a'plicantis illiterate and she has L 
put thunib mark in her affidavit, annexure A/4. If the 

applicant's rrother is illiterate, it is difficult to accept 

her version rememberine the date of birth of the anlicant 

as 19.12.1935, remerbering the event that the date of birth 

of the aplicant was by mistake shown as 19.12.1931 in the 

school and also remembering the date of birth of her 

another son,Jagrun,as 19.12.1934. Generally anilliteratc,  
dati, 

women would not remember the Gregorian Calenderonth and 

year, though she might remember the date, month and year 

of regional calendar. The ap1icant has produced his affi- 

uncle 
davit at annexure A/5, the affidavit of his naternalt 

annexure A/.9, the affidavit of his brother at annexur 

A/iC, one another cony of ftidavit of his rrother, Smt. 

Shahgari, at annexure A/8, the affidavit of two other 

persons, Surayaji and Ehuraji, at annexure A/li, the coDy 

of one certificate of Ex-Head Master of private school at 

dated 11.1.1988, $* 	that the record of 

iva 	school is washed out hence certificate of the 

a. t is not traceable 	This certificate does not 
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show to which school the Ex-Head Master refers nor t1 

certificate leads to any definite COflC]USIOn. No reliance 

could be placed on this certificate nor reliance could be 

iaced on the affidavits 	by the applicant to core 

to the conclusion that the applicant's date of birth was 

19.12.1935, 

3. 	Larbed advocate for the applicant vehemently 

put reliance on the certified copy of the birth certificate 

frc: Nagar Palika, Ahu Foad, in Which his date of birth is 

shown as 19.12.1935. Learned advocate for the anpLicant 

subritted that the Chief Personnel Officer ought to have 

put reliance on the certified copy of the birth certificate 

frop the Nagar Palika. He has also put reliance on the 

School Leav±ng Certificate of Sheth N.T.j. High School., 

Surendranaar, sho,Jg that the applicant's brother rathod 

Jagru's birth date recorded in that certificate was 

19 .12.1934,d that Jagrup was the elderbrtj- 	of the 

applicant. The Chief Person1 Officer has observed in 

Para 7 of his order that frorr the Certificate of the Ngar 

\1f;V1ika, i.e. 	n!cipa1ity, it is clear that the date of 

b iNO.of the applicant was registered in that office on 

NY 

	

	.,. i7 719 s8. Learned advocate for the applicant subrnittd 

the entry of the applicant in his School Certificate 

as 19,12.1931 produced at the time of his aopointent 

could not be considered as conclusive but it was rebuttab] 

... 8/... 
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- 	 in view of the certificate fror,  the Nagar Palika which 

shows the aoplicant's date of birth as 19.12.1925, and 

reliance is placed on the decision in K.U.Jain Vs, Union 

of India & Cr (1989) 11 ATC 365. In that case, the 

employee had satisfactorily proved by corroborated evidence 

that the early pages of the School Register rnenticned the 

correct date but the 1ter pages thereof showed wrong 

date of birth, which was carried over to Matriculatiçn 

Certificate in which the date of birth was recorded. In 

the instant case, the cuestion is whether the certificate 

from the .:unicipality,roduced at annexure A/6, showing 

the date of birth of applicant as 19.12.1935 should be 

accepted as conclusive evidence? Generally 

tt the entry in the Birth and Death Register of the 

.unic1pa1ity or the City Survey is preferred to the entry 

of Birth date in the School Leaving Certificate, but, in 

the instant case one has to exarine on which date this 

entrysrade. Learned advocate for the aoplicant has 

fairly conceded.that this certificate, annexure A/6, of 

the unicipality of Abu Road was on the strength of the 

date of birth g&ven on 271.1988. Cne does not know who 

ave that date of birth ..to 	the said Nagar Palika. 
tRA 

LP 	 fact remains that it was only on 27.1.1988 

thei 	rrnation was sutrnlied to the Nagar Palika, Abu Road, 

ing that the applicant's date of birth was 19.12.t35 

bD 

ry opinion, the entry of this type in the ceritificate 
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given after about 53 years after the date of birth oF a 

person cannot be relied upon as conclusive piece of evi-

dence. The applicant was to retire in 1989 and just in 

previous year, this date of birth of the applicant; was 

surlied to the Nagar Palika, and on the strength of that 

certificate the applicant.wants to establish that the date 

of birth in the School Leaving Certificate as 19.12.1931. 

was wrong and the date of birth shown in the Mznicipal 

Certificate, annexure A/6, is correct. I do not acceot 

this certificate as conclusive piece of evidence and the 

Chief Personnel Officer has not committed mistake in 

rejecting the same rightly on the ground that the said 

entry of birth was registered in the unicioality Cffice 

on 27.1.1989. As regards Schc.ol Leaving Certificate of the 

applicant's brother, in the absence of complete details 

about his date of admission etc., the Chief Perscrnei 

Cfficer has not rrade any comment on it. Learned advocate 

for the applicant submitted that the applicnt as ycunge 

brother and the date of nirth of the elder brother, Jagrup, 

shown in the School Leaving Certificate, annexure A/7, as 

19.12.1934 should be accepted as correct. He subm:Ltted 

that the applicant's mother has made an affidavit, annexure 

tST l 

'. 	

8, that Jagrup was born after one year of her marriage 

le Jagdish was born after to years of her marriage, 

at she had married at the age of 19 9r20 years. He 

subr;itted that when the applicant's rother had married at 
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1~ /V (- 7V) 
the age of 19 or 20 years. it is not possible to believe 

that the applicant as horn in 1931, . 	 The affidavits 

of the applicant, his brot-ier, his mother and twc others 

are not of much importance because of the fact that the 

r.ain source of the date of birth of the annlicant is not 

satisfactory and the most important document on vhich the 

applicant relies is annexure A/6, i.e., the extract from 

the birth certificate of Abu Road Municipality, iii 	reliable 
because as 

/obse -ved above the entry in that certificate was made on 

7.1019E Therefore, such a certjfjcaty cloUds to Some 

what :iuch suspicious and less evidential value, an there-

fore, it is not accented as conclusive evidence. 

4• 	Learned advocate for the aolicant subritted that 

the Chief Personnel Officer rejected the applicant's repre-

sentation for correction of his date of birth on the ground 

that as per the previous directives that all literate emp-

loyees who are in service on 31.1.2.1931 were given cpnor-

turiity to rrake representation, if any, against the recorded 

date of birth, latest upto 31.7.1973, but the ar'olicant did 

ot make any such representation till 15.11.1988. He submitt 

-ritted that this approach of the Chief Personnel Officer 

aswrcng in view of the decision in Sikenderbeg S. Mirze 
- 	

ATj 

Vs - 	on of India & Crs. reported in (1990) 14 ATC 20, 

.,A'bad) nch, in which it was held that deadline for aplying 

rection fixed by administrative instructjn was not 

o.. Lt/.. 



	

I 	legal. Reference is rrade to para 145 of the PaiJvay 	1 

Establishment Code as arended.in  1971. It is true that 

the an1icant was entitled to rake represefltation even 

aftr 31.7.1973 as he was in service before 31.12.1971, 

however, the Chief Personnel Cfficer has considered the 

evidence produced by the applicant viz., his Birth Certi- 	-- 

ficate, the School Leaving Certificate of his borther Ond 

other evidence and has rejected the representation on 

rer i ts. 

Learnec3 adccatc r. Kyada icr the rescndents 

subritted that though the applicant caie with the case 

that he had produccd the School Leaving Certificate at the 

tire of his apoint- ent as he was not aware of the Rules 

anc :ea-u1aticns of the Failway, the ardicant has nade a 

false statenert in his renresentation, annexure A/3 dated 

24.1.1989, that he did not produce any School Leaving 

Certificate at the tire of his appointment. He subn:ttted 

that the Chief Personnel Officer also criticized this 

conduct of the anplicant, and therefore according to him 

the statement made by such an employee cannot be accepted 

. 	its face value. He submitted that the birth certificate 

f 	the Muncloal Cf fice produced by hirr at annexure A/6 

o evidential value in view of the fact that it was 

	

' 	 r 	I 
ost at the time of retirenent that he rade atternpt to 

k 4  

get his entry in the Certificate shcuing his date of birth 

.... 12/- 
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as 19.12.1935. He sub:itt.cd that this conduct of the 

acplicant should be condeied because there would hardly 

be an instance where after about 50 years of his birth 

in almost in an year previous to his year of retirerent 

the applicant gives the date of his birth in the unicoality 

He Submitted that when such an attempt is made by the 	-- 

errployee, then such certificate should be discarded. He 

submitted that no reliance should be placed also on the 

School Leaving Certificate of the aoplicant's brother 

Jagrup anc also on the several affidavits produced in 

this case, which can be prepared at any time, and this 
an 

is onlyLafter thought to get extension in his service. 

H, therefore,subitted that the Chief Personnel Cfficer 

has not cormitted any Illegality in rejecting the repre-

sentation of the arplicant. Having heard learned advocatrs 

and having perused the docun-ents, I hold that the anpli-. 

cant has failed to establish that his date of birth was 

19.12.1935. As observed above, the birth certificate 

annexure A/6 is not conclusive piece of evidence in view 

of the circumstanèes and the year in which the entry was 

the School Leaving Certificate of the applicant's 

Dthl4 annexure  A/7, could be relied for the purpose 

. 
	to the conslusjon that the annilcant's date 

\ 
should be subsecuent to it, nor the affidavits 

in that regard could be relied to hold-that the apoli- 
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Ile 

	

ca't '5 date of birth was 19.12.1935. The result is that 

appl 	nt shall have to be dismissed. Hence, the foflowing 

10/ 

- 	 ORDER 

The application is dismissed with 

no order as to costs. 

55d/- 
R.C. Bhatt ) 

Nerrer (J) 

?reparebyj 
Ccmpirei by 

TR COP? 

C.nu 	.- 	Ti W4 

* fl j 

- 
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.P.P13.Ltd.—?-'4. 	 G. 24 B.  

E2 

WESTERN RAILWAY 
Service Certificate 

SeaJ No___________ 
 

_________________Office  

Station_L 	( U Dated- 

Name '3 
(1) Father's name 

(2) Caste- 

Date of birth 

Identification marks (if 

( 	
K(/( 	UicL. 	 J 

Department in which employed) 	t 	Q 

8. Period of Service. From 	 to 

Appotment when leaving seice 	 - - 

Rate of pay on leaving s7ice± 	/ 

S. Reasonsforkaving servic- 

Time keeping 	 - 

Employee's signature or thumb print 	 - 

Signature of Employer 

Designation 	 L 	 ( 	L 

1T'T 

- 



& 	ft 	AS 

)L.; nt: CrN'i'L 	IIAIVL 
	IL3U\L r n: &rr 

. N. 543 of 13 

rt JagdishttTindrm rhaaram  

"Es. 	- 

Union of Xnam & Otherr 	 ....... Revrondehtse 

1 	t the outset the Respondrnts states 'nd rubrtitt 

4.j1yi the mpplicatl3n of the 'pplicnnt is iwt mintenthie 

W tentble under the pvisins or the Centrl dminist'm' 
r - jye ribun1 \ct ndeserwe, t, be diamiaec Jimc. 

2. 	With reference 	pat's No. J r  it is rue th: tb 

1ter,t.ion in 1,1 1v dte of birth s 	h wnr 

xded in hii service het at the, time  or 	;p oifltt, 

f tot giviDg the app1ictL,, the s*s was evsmin by 

th 	Chief kozWntml Of fLeer CLG and it was rejecttd as pr 
the speaklng Onr rmsted by the eos*t.nt autority. 

Not oaly this, tic see was coisaanLen ted by letter dated 

2-5198 and it ir nte)d heruwith ck," Annerure 1. 
t the sakin, 3rder it is self 	 and 

ti - refore it &i,s nit rcire frthr rer. 

30 	bith refernee to pars 2 and 3 #  thie llonlblr Trflunil 

hs no jiarisdjctj:ia t, onttr"ln this mopliestioo and 
4 e ane is time bart'.d. Tb. mbOVA, eontntjos rn I be rn 

ridered At thr time of h.rring this $prlteetjrn. 

refer.,ry. t, 	4 (i), tl-e avrrntE rnc 
in te 51d parA are rJt &rrect rd is den.te irrb'. 
It is true tha t the aPT'llemnt was appointed 'n 11-1954 
'inc th z.fter e was pro,te6 ma zind Trireinan w.e.f. 



4-3-1959 and prmtr oc firern '.t.r.f. .'..7-7u krvl 

cerJ 11-7-7.. 'hre,ftez tic 	p3'Oi.1)tt 	i on 

r n. 	£r;i 1-34. Thrrtr rt ttzen "roti,n 

river 	wal glvrn wecof a 23_11_1937 cn' 

I t is f irther stated that as per th ?urt) 

'y Comrbrion re,rt t)-. Grade zf triver 'C' py sci 

r. 33 saUi an5 )zivex 'B' Sca lt 42~)-640(1,) arc erçjd 

inç1e saIe af 1t. 135-2200 (P) w.r.f. 1.'136 

rd hpnco the oucstkm of his pzOotio as rer idr, 

er nt eriy.,l ee 

5. 	Wj$ r,ffetenee to pRrsm 4 rb. the ayerrent 	e 

:rtein 	nOt errpct nd 'en1ed heriy. It ir L'urth-x 

submitted that is per thtr entry rcrdid in th ervie 

sh. at of th 	1ici'n 4 his caste io 

not ab (c1li he menUn.d by hisse o far a, nrvti,n 

in th 	txer of C,'kl tv it cowerw.. for ppr n b 1 n;iw. 

to Lcts-eulowfl Caste coznity, his cste in hir Fcr-,7ice 

s et, is stwn s Rijvute mnd thorefori, the 'et.tttoncr 

c nnz,t mike grievnnev  witboit givi strit pr:.f tLt 

b r1orgi to th Z C) e&s led c st:p eoill!*th.ity & th . t he 

is entitl d for pxom3t4on on that grounds a 

t thr rerrn<-. t ra 4 (c) • the 'etitizn'r 

jc 	t) •fliiZ 	 iu pr ecm,d1 uiLc- 

atjns shswn in his aervi', $seet. 1b conenti,n 

the pp1 'LCTtDt. '. re nt a Csptcd by the Chief &ersonnel 
:)c icsr in bie speikin 3rder on the grounds mentined in 

the-. -pe'in i..!er 	"rcd thesforc', 	it 	Qc5 no 	ruire 

rsy rore) ents ept thr 	he h 	studied upt 	td. 

70 	it reererc 	,'ar 4(d), th vr.ncn4 

S .3 



0*1  

therein Ja not correct and i. denied h.r.by. If your 

ior- looks to the page of the service sheet it will 

opear that at th tin of his aPpointment thp Petitjorier 
had produced his £cooj Leavinçj Certifice nd on the 
basis of, the Scho1 Leaving Certificate produced by him 
his date of birth was recorred as 19-1 *1931 and the Same 

his been signd by him. k true COPY  Of the same is enclosed 
ma rked aa Aflyieure -'2.- 

3. 	With referer,e to par 4(e), th ellegatins made 

are nt r rrec t and ii dnied herthy. The Respondents 

hve made it very clear in th.'' pe&inrt Order p-,s,  ed by 
the CMf P.ronn,1 3ffieer CCO and ther fore, no furthr 
reply is necessary at this s tage because they are eo nco ttd, 

after- thought and not based on any evienee or rec,rd. 

9 • 	With reference to ps 4(f) the 1lsgationa made 
are baseless and not admit-ed.  it is irreja'ytnt particulars 
given by the ipp1icant without any support of documenlary 

evidence ind,therefore the some is it correct and is 
denied hery. 

10. 	With reference to paras (g) to (3) they are nothing 
but the  repeattjon of the earlier allegations. The Chi.f 
?er5one1 Offir- h rightly rejected after quoting 

tIe cxitij rules -nd under lutbority by pissinç the 

speaking order. Not only thit he has diEcused all the  
points niised by the Petitioner in the' 1 tpplicatjon made 
by him tnd threforp the same ca1,t, 	Onsidered afx'sb 

by this hon'blr Tribun,1 • Not only this whether the 

,eakin 'rddr i rih or wrong, the sar enrxt be 
deided by this  Iin'bie Tri1,un'1 and this Tribunal 



cnn* sit and decide the  findings of facts but the 

sane can be d*cided only by the eoetent authority and 

that is decided and therfoe the application of the 

applicant deserves to be dismissed. 

11. 	With ref erene to pars 5(a) to (c) the s1icgtion* 

made are not acctptid. 

12 • 	Vitb reference to para 6 to 11 'the 11 jati3r3 
cr 

are rot eorreet and 60 denied herebyo Thp. Respondents 

want to make it very clear that the Petitioner has r1ready 

rettrd from service on hi. attaining the age of superann' 

uation on 31-12-1939 M on the basis of the date of birth 

recorded in is service sheet. The payment his been ud 

and ill his pcnsionery, benefits has also been given. Once 

the Petitioner hise1f has acc.pted the thrve iIiZ*X)C 

benefits, it does not lie in his nouth to say that his 

date of birth is it arrect. In thio case the Principle 

of VMmispory Estoppel wuld apply tie the Petitioner eanrt 

pick and coose both the benefits lud st the same ti 

make 1iega"tions that he was entitled for protion in 

and further rre that hi, date of birth is not 

correct. 

13. For the above reasons and the reasons  that TTor be 

urged at the, time of hearing this application, the applis. 

cation of the Petitioner deerves to be dismissed. 

Thmdabad. 	 Por rind On behalf of the Onion 
of India. 

Ut: 

(.jça) 	 Pivisiop3l Railway Manager Cr.) 
r respon- 	Western Railway, Rajkot. 

dents,. 



n 

VEIFICATIQN. 

I •  Divieion3l Railway Mnag.r (E) • Weatezn Raily 

Faj .t, respon&nt do )tery 20lezz*nly iiffiu mc 

ta t wbt is 	ted hereinabove is true to my 

inf 	a-in And belief and I bli.ve  th 

to be tziie* 

hTv dthad. 

Dti (:1 2 -9 	 Divisjon1 Rd1lva7 ftneigcr (r) 
WQat*Xn Railway, Rajkot. 

L 



f\ 1 
Western tiailway 

ivisiOfldl Office, 

No.EM 283 /5 /1. 	 Rajkoc. Ut. 2.5.69. 

To 

LF - 581. 
Subz- Alteration in Jate of bigtn - 4G 5tf1 - 

Much. Uuptt. - Caju of 5hri J,stjdwhchundraq C., 
Driver 'C' under LF-581. 

Rtf : Empiuyc-'s rpri;ntation dt.15.11.88 unti 24.1.89. 
S. 	•S 	•e 	S. 

Th speaking oider P a S,ULI by C. -'.U.-CLG in cnnection 

with tne auove subject is stm hrwiCh which wy pla 	be 

handed over to Shri Jcdishch..jndra C. ijrivtsr 'C' 4nd hiu 

acknuwledgenient senti to this offjce j tonqe. 

Sd!- 

U.k : Speaking order in 
	 for DRM(E) F{JT. 

on giflal. 

L/- 
The ML(E) CG in reference to his lttter 

No.U283/16/1 Vol. I dt.15.3\89. 



1r.w c.( .)oco. 

ub:- - 1tr 	on in d t of biit 	-ff 	- t-e• u o1 -iri- 
/ 	.iiic 	iivr '' UI3 L1 ;i. 

.ef;- Y.r 1ot-er 	..L/J/14O d t. 1G.2)., 

orior 	b 	. -CG in cu.,, oQtiofl iith the 
bJvC;Lhj' C 	i. 	xtr \Ji t 	£r it,fu..: t.iufl 	)I nL)QC-r/ 
etiuti. 	he n lojc-. C icirnd n '.' bu •-.dvird c rtu1/ 	r 
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.1vt.: 	i Luu,L Lu Lt'UL 	'ii 	u 1 - 

U I ;ilCu .iJr. 	vLa' 	.. U. 	I 	r  

or 	1te' i'riin recui'l .d U t 	ji' b1ri i'ruu[ 'I'j. 12.19 I to 

	

-; 19.12,1935 orit:e b: jj of munici.l bir'G.i erLifc:t. 	bu 
U-ted 27.1.3; 	id jj j  ffi(&.vj1d Lij ULOL 	£''J 	iiid Vit dt. 
l6.c. 19u L Ut. 2.1 . i9 	rjo Livt.1j. 

seen fi'ui the /ct of 	in 	•cii1ic ndr'. t .t 
he ' 	1niti11r p1)ointc1 on tLi.. 'ii1j 	on 19.1.1954 
c-li boy.rIii U ti of birth is r:corUud ;-.; 19.12.191 in £iLlru 

ei1 	in word , ;-uthorit for 	ii qotoo 	huo1 corti— 
f /hut/.'i1e, it i seen th.t the 
rcocd.d U.-t•, of birth 	betn t 	ted b ft.-1'bl' utho'it 	-nd 

ec'te1 	cor.'ect by ihri J , ,d i 21holizarid ra by 	inin; hisiin— ture in in4iLd1, in vied of thi. s it is not undur9tood hoW the 
employee 	st-tit tt he did riot 1r.0 ce ny Lx1iool 
certific .te t the ti.e of 'ii2 uppointiaent .Trie 	e of birth o 

i.bindi..i on the emloycc in teri of ­U16 145(3) ill then 
in force.T.ice 1i no cloric.1 error,ori 	or ovurdnittrl in iiI 
recorded :tc of bigUi, 

u1.)Jo. 14 Of /;eet me-nt fx indic.t in educ.t.Lori.1 
qujfj0 . j 	'.13W5 th.t tiD 	iloyee h-L e tudie utO 
It i t.l..o seen from hie person l f.lu tt lie h 	hor coi1;Lunioa— tine wit.i tie .dminictr -.tiori in nlih in .1.1 Lurvip 	uttori,ven 
rcpreenttiorie for oh ne in U tt. of birt.ro  mein nlih.'f'iiis the e'iloyoe i 	sufficiently liter.te to u et.nd tlie imlieatior 
of tiic 	tri 	in j 	/h...Cjt J1CL h .i1 sijid the OLVioe 2,1.10et e  

in cdocd.c '.iith 3o rC.'c dir.civo 	11 liter tu ;m loyces 
in cvie on 51.12,7 uer ,ivn - fiu.l opirtuni 	to 

if .riy 	in. t t.c i'eo:.d U t 	of birth, lteot 	u 31.7. 197. 	vcn tLth, t e. 	tritLctne iert Widely iub1ici 	d 	1rj JJ i 	 (1 J not :a I Ze 	', 	jLout.. tin till 15.11,ou \/.Ofl he CUbCLjttod 	£irt r 	nt •tion, 
.5. 	Itj 	t10 ce 	from 11is crsori1 file t1ithe h-U bn uedic - .11y ex..ined 	frequn intervls. In :.11 tiiee certifictes, he .i 	rot hue 	e recoeu :.e ;c' hii d-te of biri recorded in his 

	

/hef i.... 19,12,51."he7,e ui1edjcl certjfjc.':.t 	hV 	1:o boon sined by t.jo er.loyo,.hus thei'j isuffjcj 	oro,jj' Lveileb1e 
on th rcorU to prove tht •.hri J' liicnc1r,. ie awro of his : 	-nid ie cceteo th. s:uld throihout i e service, 

If the U te of birth cl.iniocl by the eialoyeu e 19. 12.35 
ic -cL.teU his 	.ouiU h-.vtbeen 13 ye.:r. nd 1 iouh t the t1u 
of 	-P)i1utmor1t ::.t1 ie eih he would live been fixed t a  lowor 
c t'e b', one 	1'u e di ye-zr b wJc ii thL ie. fsll b1ow 21 ye.rt 
in terij of .le 307 of .Rh•-LIt 1& seen tiit no euch reduction 1-2 
i do _nd thi em:'loyee h.-d :lreUy Lemned benefit in fix:..t ion of py 
by dccl 	n ri 	:nd .: ce (:tin  the recorded 	te of birth, 

	

!.nhor 	oune1 on the U Luo of wUioh the eui4oye. Ii e diejUte 
t1 	cor :ectne. 01' iii. 'ocordeU .te of bLr 	i 	larl 	Ll birth certific •t. 	nd ire 	iji 3choo1 birth cortific -to aL,  his 

b'oLie2. From . eu;1 of the 1unici. -1 CertifieLtu, i b ic 
eni 	uii'4 hie birth we- , reistered in the nlunicipl of fice on 27. 1.8 
rij cdL 't he •5c heel C.rt1flc.t (±' id elder brother in the -beonce 

of c01et. t1t il 	UOL1L i-.o U - 	of' :.dmiLeion etc, no cuieento eL U 	.1 de • 'ii 	fo -  .: 	the . 	two octifIc.t.. c nnot ii .. 	n, proc dent 
cv r tii dueuient on tiu U :j of' eteh ide U te of birth i 
recorded I: tie 	e hicL 	r :hxool certific..to •t the tLii 
of :1)ijOiuuflt. LI 	-Cfid-v1t nowx'oducud by t. 	ealoyuo •u1 	ie iut .ur c ii..o 	io b 	-o..eut 1  -L 	t j 	.oiiit oftluie Lu eoiiUu r 
the ei loye ' . r'-ue. t fa -lt ntiort n r-;co-ied 	-to of birth ei 
tue 1'ecod U .te d biu: h L,b. 	--coopted by the 	iloyee fr oil tiie.c ye f • 	 . 	 - 



Q~
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t 

th 	In trf or u1 	2(4) L i (19d5 dit. n)t! 	of ti 	racordd iri ie u iinc 	i Li ex .L ritlu 	: 	ij huld t 	be d no cite ti.no1 Lth d te eiai1 ordin.tri1y b 	t t%id .ubqent1y. It ii1i 	vor, b oto ti 	ri LIrir/Ojiif :nr.1 Offlc' in  thu 	of Gou 'C' -r 	'' 	i1 y o c..ue tho d , te of bit to 	.' 	 in ti f11owin tyje o c. 

i)horc in ±c opinion it 	hn f. Le1 	::ted by t!u 

	

erv .nt to ObjLl -u. dvnt( oticrwjje iii 	..ib1c 1idod tit acii •1t(r1ti.)ri .t11 not iouit in th servit ijr 	t.juiç i 3:rvic lot4cr t:-n if thu1tur— tii lr.A riot been md or 

ii)rcjr 

 

in t 	e -o of il1itrt st.i, t 	(enc .1 {ur i 	-tifjed ti 	.'.!jrio,1[ 	orvor :L.) 000iired or. 

tlI'oi 	uxi 1 t1Jri(.iLL( 	. uold nu t bu 
:.ftr co1:1et un of tue .'robtiun,'j0 u thru y -: 	Er\o 	ic:i ovc i or1icr ) oi ti oirouiji— t 	in 	.ic•h the t.'ron c •t c it to 	u 	-i fuI11.L1Ld b 	t 	1i y 	rv nt curioericdi, tLjt 	r %iith the stt 	of -ny r 

r.cord 	 ViuLu tta .. t .!I &u to h -vu to 

ol' 	-bov' coflQ1tjo 	i 	tifje. in ti c 
L 	

e, 9. 	In the cirCu 	. c. quo; 	bo . i: du not I'in ---ri 	rourd . CC e to the r•uet of 	Jdi 1ehJr1dr.C.Lrjve.  in rccoje ci:te cf 
birth froi 19.12.51 to 19,12.35, 

0 



IN THE CENTRAL ADMIN ISTI IVZ TR IBUNAL 

HMD3AD. 

9flj/CNo. 	
o  

APLICNT (s) 	 COUNSEL 

VERSUS 

* C 	1 
RESPONENT (s) 
	

COUNSEL 



BEFORE THE CENTRAL ADM. TRIBUNAL 

AT AHMEDABAD. 

M.A.No. 	/93- 
in R.A.NO. 	93. 
in O.A.NoC5~,ef/89 

Applicant: 	Jagdishchandra Chandarani. 

Versus. 

Respondent: Union of India and other. 

I n d e x 

Sr. Naaie of the doewnents 	Page nos. 
NO. relied on 	 From to. 

Anne xu.re S 

1) 	Ap1ication 	 I to3V 
'--- 

The xerox copy of the 

service certificate of 

jtup C .,issied by the 

Divisional office Rajkot 
	

Al 

dt. 31.3.93. 

Ahniedabad. 

Date: 3 .5.1993. 
Applicant. 

(M.A.Kadri ) 
appliCant'S Advocate. 

Tr5 



le 

BEFO23 TEE CENTRM ADM.TRIBUNAL AT ARIVITDABAD. 

/93. 

in R.AJO. .35 93. 

in 0.A.No. 548/89. 

pp1iCaflt 	JagdisbChalldra Chandaran]. aged, 

abou.t adult occupation nil 

residing at 709/53,sbivla4 chawl ,Kabir 

iiz cbowk,Sabarivati ,Abnledabads 

Versus. 

RespofldefltSl) owning and representing through 

The Genera]- Manager,WeSterifl Rly. 

Head ç.iarter Office ,cbu.rcbgate 

BOtilbaY 400 020. 

2) The Divi3iOfl.8] Rail ianager, 

Westerr1RailwaY Divisional Office, 

Kotbi 

compound ,RajkOt. 

Sub: Delay condonation Application 
in support of the review application. 

The applicant beg to submit as under: 

('1) 	That the applicant had filed the review 



: 2 : 

application for setting aside of the order 

passed by the Hon'ble Tribunal passed in O.A. 

548/89.by the Hon'ble JadicialMember on 28..92. 

That the *  applicaiit beg to submit that the 

respondents had misguided,misrepresented and 

suppressed the material  facts of the date of 

Birth of elder brother of the applicant who was 

working as Driver 'C' in Rajkot Division and 

whose date of birth was entered in the record 

of the Divisional Office Rajkot as 19.12.34. 

The respondents had filed the reply and in 

para 7 of the reply, the respondent no.2 who 
- 

he---the—€p had intentionally and 

deliberately denied these facts 'which .-wae 

mentioned in his application at para 4$(e) 

these facts have suppressed by the respon-

dent no.2 and in verification nothing has been 

mentioned regarding the su.presssion of the 

aterial facts 'which are compulsorily mentioned 

by the respondent no.2 as per Adra. Tribunal 

Act 1985. 

The applicant had received the copy of 

the order on about 5th May 1992 through his 

Advocate,so the applicant went to u.renderflagar 

to, hiselder brother and asked the elder btother 

tu supply him the service certif1Cate 



3 

rT. R1y. Adni. had not supplied the service certificate, 

to his elder brother at the titne of his voluentry 
-- 

retireaient so hhad applied to the Divisional 

office Rajkot on 12.5.92 and subweguently 

reminder submitted, and seen the personal officers, 

The said certificate was issued by the Divisional 

office dt. 31.3.93. The said certificate was 

received by his kaft elder brother on 15.4.932tk. 
The said certificate was handed over to the 

applicant on 19.4.93. The applicant, contacted 

his advocate alongwitb the said certificate on 

22.4.93, his advocate was bassy in part heard 

matters, so he cba].d not draft the review 

application hence the same is filed to day 

after drafting and typing the Xerox copy of 

the said service certificate is produced as 

Annex Al. 	annexure A.I. 

(4) 	This service certificate is necessary 

for the evidence of his date of birth, as his 

elder brother's date of Birth is shown in Rly. 

record as 19.12.34  so his date of Birth cannot be 

on 19.12.31 as mentioned in service record is wrong 

Further applicants mother was married to his 

father in. 19-9-3'  so before marriage in 1931 the 

applicant cannot be borne so there was necessary 

of this service certificate of his elder brother )  
V 
 ( 

ithout this service certificate applicant cannot 



file the review application before the Eon'ble 

Tribunal ,hence this application condonation of 
LI 

delay for filing the re.view aplication is filed 

by the applicant. 

(5) The canse of action as arsen ahen the 

applicants elder brother had applied for his 

service certificate, to the Divisional office, 

at Rajkot,arld the same was iseu.ed to his 

elder brother and after receipt of the said 

service certificate this delay condone applica-

tion is filed before the Hon'ble Tribunal, 

the cause of action has action has arisen for 

filing this application before the Eon'ble 

Tribunal. 

(6) TherefOre the applicant therefore prays 

as under: 

(a) Be please al1ov this delay condonation 

application and condone .the. delay about one 

year for filing the review app].icatiOn in 

the interest of justice 4m equity and good 

conscience. 

(b 	Be please award the any other order which 

is deeni fit and just proper in this matter. 
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(c) The cost of this application may be awarded 

as the respondents have not given the service 

certificate in time. 

In view of the facts mentioned in this 

application the applicant beg to submit that 

this application may please be allowed and his 

review application may please be considered 

and may please be allowed. 

The atfidavit is filed. 

Verific ation 

I, Jagdiscbari.dra son of Chadrani aged adult 

occupation nil residing at 709/53 shivla1, 1' 

chawl kabir chowk Sabarmati Abniedabad do 

hereby verify that the contents of para I to 8 

are true to my personal knowledge and believe 

to be trueon legal advice and that I have not 

suppressed any material facts. 

Ahmedabad. 

Date:3-c3 	 I 

Applicant. 

- 

r 



-LIJZFORE THE CENTRAL ADM.TRIBUNAL AT AHMEDABAD. 

R • A • No. _ G 

in O.A.1'0.548/89. 

plicant 	Jagdisohandra Chaidarani. 

Vs. 

Res.pOndents Union of India andother. 

I,Jagdischandra Chandaram aged about adult, 

occupation nil reisidingat 709/53 Shivla]jcbawl 

Kabir chk Sabarnati Abwedabad do hereb soleauily 

affiru as under: 

1) That the applicant had filed the 1.A.Application 

for ~6`ndonation of delay before the Hon'Le Tribanal 

All the contents w.entioned in this application are 

true and correct, as per niy belief and knowledge, 

and I believe the same are true as per legal advice. 

This affidavit is nade for producing the sanie 

before the Hon'ble central Adnl.Tribunal at .khrnedabad. 

1hatever stated above are true and correct, 

as per niy kno1ede. 



t 
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FORE THE CENTRAL kDM .TRIBIJNAL AT AHJVIEDABAD. 

R.A.No. 

in O.A.'o.548/89. 

	

Appl ic ant: 	Jagdi SC ban dr a Oh and ar am. 

Vs. 

Respondents: Union of India aaLiother. 

I,Jagdischandra Chandarara aged atou.t adult, 

occupation nil reisiding at 709/53 ShivlaIjchaw1 
S 

Kabir chek Sabarniati AbLiledabad do hereb soleninly 

affirra as under: 

1) That the applicant had filed the M.A.Application 

for ~B-ndonation of delay before the Hon'bt.e Tribunals 
/ 

All the contents nientioned in this application are 

true and correct, as per my belief and knowledge, 

and I believe the same are true as per legal advice. 

This affidavit is niade for producing the same 

before the Hon'ble central Athn.Tribunal at Ahmnedabad. 

ihatever ste.ted above are true and correct. 

as per ray knoledge. 

, 

	

	 This affidavit is solemnly affirm by me at 

Ahmnedabad on 1st hiay 1993. 

Ahraedabad. 

	

*) Y3 	 OW ________ 

- ~Applicant. 

K ci\Q,pç 	L 

'-- 



S.?.P.P.L:?-'54. 	 G. 24 B. 

WESTERN RAILWAY 
Service Certificate ................................. 

Serial No.__________ 	 .C'i ( 	 Office 

Station 	 Dated_ ?_- 

Name 	 U 

(1) Father's name 	 . 

(2) Caste 

Date of birth 	 S 

Identification marks (if any)U ` I 1 

Department in which employed  

Period of Service. Fth 	 to 

Appointment when leaving seice  

S. Rate of pay on leaving seice 

Reasons for leaving 	 (L 	 ) 

Time keepi 	- 	 . 	 . 	 - 

Employee's signature or thumb print~i 	 - 

Signature of Employer 	
t 

Designation _ 	-11_L 


